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BEFORE THE NAT‘_IONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

APPEAL NO. 264 OF 2018
IN THE MATTER OF: |

AMIT UPADHAYA ..... APPELLANT
VERSUS
SEIAA & ORS. .... RESPONDENTS

| 'REPLY ON BEHALF OF RESPONDENT
(M/S KANHA CONSTRUCTION, BHEDIKHARKAHAMIRPUR)

[, Anil Dixit, S/o. Shri Radheyshyam: Dixit, aged about 38 years,
Proprietor, Kanha Construction Co., Geruwala Bunglow, Tyagi
Nagar, Morar, Gwalior, MP at present at New Delhi do hereby
solemnly affirm and declare as under:

1. That | am the Proprietor of the Respondent firm, hence am

fuliy aware with the facts and records of the present case.

5";:5"' N2 F ,;‘::*“ i multane

:[!Em BTE ag ﬂe.’;”ed_ He is simultan OUSIY Challenglng th
Ell‘q ’] ’f" i

\2 .wronmental Clearances granted to various. project

Foponents in this petition and, representingvarious other

mining lease holderson various platforms. As an advocate

representing some rivals of the Respondent, he has filed



caveats against the Respondent in the High Court at

Allahabad,'cc_)py of t»he caveat is enclosed as Annexure-1

. That the Appellant has challenged environmental clearance
in Appeal No. 263and 264 of 2018 mainly on the ground
that Regional Environment Impact Assésjsment Report
(REIA) has been rejected by the SEIAA and the
environment clearance has been granted on the basis of
individual EIA which is the extract.of REIA. Hence, the
Environment Clearance is wrong and liable to be set aside.
In response, it is to be submitted that the need of Regional
Environment Management Plan for consideration of the
application for grant of environment clearance for mining of
minor mineral has been articulated in Gol Notifications,
Hon’ble Supreme Court and, NGT ordersrepeatedly, as
they are mostly in clusters,especially in river bed mining (
thiswas the essence of verdict given by Supreme Court in
the matter of Deepak Kumar Vs. State of Haryana reported
in (2012) 4 SCC 629).

. This Hon'ble Tribunal also in NGT Bar Association Vs.
MoEF (d.A. No. 171 of 2013) vide order dated 28/11/2013
and in Satyendra Pandey Vs. MoEF&Ors. (O.A. No. 186 of
2016) and in case of Jitendra Singh Vs. MoEF (O.A. No.
495 of 2015) has reiteratedthatthe Regional Management
Plan for grant of Environmental Clearances is the need of

the hour.



5. On 01.07.2016, Government of India has issued notification
wherein in Note-(5) it has been distinctively mentioned that,
even if the leases which are not operational will not be
counted for the purpose of cluster, but will be included in
Environment Management Plan a’nd'Re‘g'i:jbnal Environment
Management Plan. The «contentioh;vof“th:e Appellant that the

" said note is applicable only in the Stateof Rajasthan is
wrong. Only Note-(1) is specific for the Stateof Rajasthan
and Clauses 2 to 5 of the said Note are applicable to the
entire country. The photocdpy of naotification issued by
Ministry of Environment & Forest and CC on 01.07.2016 is

being attached as Annexure-2.

6. That the concept of REIA in the context of Environmen}'tf
Clearance in India is not alien. From start of 1990s it was
observed that because of various functional leases in the
same vidinity, roads were damaged, frequent traffic jam,
disturbance due to constant traffic, depletion of ground
water because of de-watering by Group of Mines and acute
health problems to hqun being alohg with flora and fauna
because of se\)ere aif and noise pollution were experienced
and studies which include combined impact of group of
mines were considered important.It has been practiced
since 2002-2003 when the Indian Bureau of Mines carried
out Regional studies for silica sand mines located near the
sensitive-Badkhal and Surajkund lakes for grant of EC. it

;\\ finds mention in the MoEFpublication on Standard ToRs in

e éz‘f’f}‘-\,\,2015. ‘Subsequently, it is specifically cited in the MoEF&

: _ ”“},bC notification of 1/7/2016 Note-(5). It has also been

&3 /éﬁ%‘nighlighted as aadvantageous approach for Environmental
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Clearances in - numerous -orders of various. Courts.
However, the need for effective methodology to address
the environmental concerns of mining projects (Minor
minerals) in regional/cluster situations has been felt and
attempted successfully at various locations in India.
Environmental 'asses‘sr'he'nt of numerous homogenous
mining leases being granted environmental clearances on
the basis of regional or comprehensive ElAs exist.
Examples are available from Goa, Kerala, Haryana, Bihar

and Orissa.

(A)Hon'ble Supreme Court of India in the matter of Deepak
Kumar etc. Vs. State of Haryana observed vide order
dated 27/02/2012 that it is not an answer to say that the
extraction is in blocks of less than 5 hectares,
separated by 1 kilometer, because their collective
impact may be significant, hence the necessity of a
proper ~environmental assessment
plan.....FURTHER........ A proper framework has also to
be evolved on cluster of mining of minor mineral for
which there must be a Regional Environmental

Management Plan...........

(B)Hon'ble Supreme Court of India in the matter of Goa
Foundation vs. Union of India & others (Writ Petition No.
i 435/2012) observed on 11/11/2013 as follows:




“We also find that Ministry of Environment .‘-and
Forests, Government of India had entrusted the
Indian School of Mines (ISM), Dhanbad to carry out a
regional environment impact assessment study of
mining in Goa region and ISM, Dhanbad  has
submitted its report proposing a cap of 24.995 MT
per annum.on the basis of the carrying capacity of

the existing infrastructure of Goa........

(C) Hon’ble NGT (PB) also in the matter of NGT Bar
Association Vs. The Secrétary, MoEF and Others (M.A.
No. 685 of 2013) observed on 28/11/2013 that it may be
useful to notice here that the Model Rules of 2010 did
not deal with the grant of environmental clearance.
However, it did contemplate preparation of a regional
environmental assessment and regional environmenit
management plan for the purposes of environmental
-clearance. These Rules also specifically provided for

restoration, reclamation and rehabilitation in clusters.

(D) Hon’ble NGT (PB) in the matter of SatendraPandey
Vs. MoEF&CC (OA 186/2016) observed on 27/08/2018

as under:

The mining plan should take note of level of
production, level of mechanization, type of machinery
used, quantity of diesel consumption and other
aspects of‘ environmental impact. There is also a

-
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requirement of Regional Environmental Management

(E)The M.R. Cell of Indian Bureau of Mines (IBM), has
taken up an assignment for the preparation of REIA and
REMP for a group of 15 silica sand mines located near
the sensitive Badkhal and Surajkund lakes, in order to
assess their environmental impact and grant of EC.The
M.R. Cell of Indian Bureau of Mines (IBM) has also
started preparation of REIA (Regional Environmental
Impact ~ Assessment)  and REMP - (Regional
Environmental Management Plan) covering clusters of
mines.

(F)Regarding sand mining projects of Banka District in
Bihar where several Environmental Clearances were
granted considering single EIA for the whole district
which was challenged in appeal no. 06/2016/EZ was
also dismissed by Hon’ble NGT (EZ) on 22/08/2016.

(G) Iltis also pertinent to mention here that in the matter
of china clay mining in the Thiruvananthapuram district
of Kerala, the ECs have been granted to 46 mines on
the basis of REIA study in clay mines areas in

Thiruvananthapuram district of Kerala.

7. That there are 04 other REIAs, besides the present REIA,
which represent 05 different study areas (SA-1,SA-2,SA-
3,SA-4 and SA-5). These study areas include 20 clusters
and individual leases and reports were prepared as per




Appendix-XI of the EIA ‘Notification,2006.  The
Respondent’s lease is located on river Betwa and is
covered in SA-2 and, is a part of a cluster of 14
leases.Moreover the report of MoEF&CC has articulated
clearly the need for an REIA ‘and, considers
Regional/Cluster EIA better than the individual ElAin the
" cases where there are several leases in contiguous

homogeneous area like in the present case.

. That it is an established fact that an impact assessment
which take_s into account the impact of proximal activities is
more accuraté & contextual for assessment of worst case
scenario. For Example the structure of the ElIA ‘and the
details for computing the EMP cost in case of Shri Kanha
Construction. Company (File No-4192) of Study Area-2 is

given below :-
EhvirOnment Management Plan (EMP)
Items Units Cost* in Rs.
No of plants 9109 /-(One time cost)
91saplings
Tree Guard . 1,21,450 /-(One time cost)
60 saplings ‘
Water Demand for 6,262/- ( Cost for 5 years)
plantation 0.030 KLD
Sprinkling on haulage 44,05,500 /- ( Cost for 5
route for dust : years)
suppression 32.04 KLD
M0nitori_ng_cost 13,50,000/- ( Cost for 5
) years)
Total ~ 58,92,321 /-

*Cost is proposed for 5 years (Capital+ recurring) ‘
Project Proponents have also proposed the use of Mobile STP at the
project Site.




2. That ElAs of the individual leases inc_lUding the answering
respondent are confol*ming to the st‘at’uvtory EIA requirement
because a larger numberleases are situated in cluster or

~ near cluster like configuration lead to the situation where
the identification of collective |mpacts Ilke change in water
regime of area, sedimentation, availability of minable sand,
condition of roads due to constant movement of heavy
vehicles, .congestion on transportatlon routes, -disturbance
created in human life along with faunal populatlon due to
constant noise created by influx of population and, air
'poIIution caused by vehicular influx, change in availability of
limited resources because of temporary influx and change
in social pattern of the area.These are as per the provisions
of Schedule XI of MoEF& CC Notification No. 141 dated
15/01/2016, therefore it is incorrect to brand the study as
Macro level analysis when in actuality it is a number of
micro analyses building up for a comprehensive impact
assessment for proper mitigation considering the
precautionary  principle..The LOI for ShriKanha
Construction(File No-4192 ) was issued on 22ndMarch,
2018, application submitted on 10" April, 2018 and ToR
was approved by SEAC on 17" April, 2018. Other leases of
this cluster like M/s Chaudhry Traders (File No-4074 )-LOlI
issued on 30th Jan, 2018, M/s Balaji Enterprises(File No-
4155 ) and M/s Pehalwan. Traders (File No- 4141-)LOI
issued on 26th Feb,2018, M/s Yadav and Sons(File No-
4529/4429 )--LOI issued on 24th July,2018, M/s Harihar
Minerals(File No-4160)- —-LOI issued on 8th May,2018

were granted before or after of ShriKkanha Constructionin
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village BheriKharka. The testing stationsfor the cluster were
already decided and testing was started for the projectsfor
the duration of 1st March, 2018 to 31st May, 2018. After
these leases, another two projects were added in the same
cluster M/s Yadav and Sons(File No-4529/4429 )--LOI
issued on 24th  July,2018, M/s Harihar Minerals(File No-
" 4160)- -LOI issued on 8th May,2018.'AII eight projects
would use same transportation route i.e. 94 trucks of
ShriKanha Construction (to and fro) and 564 trucks of other
leases with the truck load of other B1 projects .Hence the

necessity of combined EMP arises.

It needs to be highlighted that, the EIA document submitted
conforms to the structure & design as expected vide Appendix [l
of SO: 1533 dated 14™ Sep,2006 issued by MOEF & CC.

The Detailed Structure as per the MoEF& CC Guidelines is as

follows:
Chap. | Compliance of EIA as per Appendix-III of S01533, (EIA | Compliance in
No. notification-14th Sep, 2006) ’ EIA at page no.
EIA CONTENTS . (Ch.No.-Pg. No.
STRUCTURE to Ch.No. -
Pg.No.)
1. Introduction | Purpose of the report 1-2 to 1-4
. Identification of project & project | 1-4 to 1-15
proponent -
+ Brief description of nature, size, location
A ‘of the project and its importance to the | 1-16 to 1-19
\fé% \ country, region
’. .‘."{‘; ¢ Scope of the study - details of regulatory 1-19 to 1-28
y scoping carried out (As per Terms of
"“’f Reference)
'iﬁgmject » Condensed description of those aspects of | 2-1 to 2-31
-.:i-_Dé/scription | the project (based on project feasibility |
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study), likely to cause environmental
effects. Details should be provided to give
clear picture of the following:

+ Type of project
s Need for the project

. Location (maps showing general
location, specific location, project boundary
& project site layout)

. Size or magnitude of operation (incl.
Associated activities required by or for the
project

. Proposed schedule for approval and
implementation

» Technology and process description

+ Project description. Including drawings
showing project layout,
project etc. Schematic representations of the
feasibility drawings which give information
important for EIA purpose

of mitigation measures
incorporated into the project: to meet
environmental standards, environmental
operating conditions, or other _EIA
requirements (asrequired by the scope)

e Description

+ Assessment of New & untested technology
for the risk of technological failure

components . of

2-31 to 2-31
2-32 to 2-33

2-33 to 2-35

2-35 to 2-36

2-36 to 2-46

2-46 to 2-55

2-55 to 2-63

2-63 to 2-63

2-64 to 2-67

Description
of * the
Environment

e Study area, period, components &
methodology

sEstablishment of baseline for valued
environmental components, as identified in
the scope

of all

e Base maps environmental

components

3-2 to 3-28

3-28 to 3-53

3-54 to 3-155

Anticipated
Environment
al Impacts &
Mitigation
Measures

¢ - Details of Investigated Environmental
impacts due to project location, possible
accidents, project = design, project
construction, - regular - operations, final
decommissioning ' or rehabilitation of a
completed project

. Measures for minimizing and / or
offsetting adverse impacts identified

. Irreversible and Irretrievable
commitments of environmental components

. Assessment of significance of impacts

4-2 to 4-10

4-10to 4-27

4-27 t0 4-34

4-34 to 4-46
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1

(Criteria. for determining significance,
Assigning significance)
+ _Mitigation measures 4-46 to 4-67
5. Analysis of | « In case, the scoping exercise results in 5-2 to 5-5
Alternatives | need for alternatives:
(Technology
& Site) * Description of each alternative 5-5 to 5-7
* Summary of adverse impacts of each | 5-8 to 5-10
alternative
5-10 to 5-11
) » Mitigation measures proposed for each
alternative and
5-11 to 5-13
* Selection of alternative
6. Environment | ¢ Technical aspects of monitoring the | 6-2 to 6-14
al. ’ effectiveness of mitigation measures (incl.
Monitoring Measurement - methodologies, frequency,
Program - location, data analysis, reporting schedules,
emergency ‘procedures, detailed. budget &
procurement schedules)
7. Additional . Public Consultation 7-3 to 7-4
Studies
: . Risk assessment 7-4 to 7-37
* Social Impact Assessment. R&R Action | 7-37 to 7-91
Plans . ,
8. Project Improvements in the physical infrastructure | 8-2 to 8-3
Benefits R ‘ .
¢ Improvements in the social infrastructure | 8-3 to 8-17
* Employment potential -skilled; semi- | 8-17 to 8-17
skilled and unskilled
* Other tangible benefits 8-17 to 8-19
9. Environment | If recommended at the Scoping stage 9-2 t0 9-19
al ‘Cost
Benefit
Analysis .
10. EMP Description of the administrative aspects of | 10-2 to 10-28
‘ensuring that mitigative measures are
implemented and their effectiveness
monitored, after approval of the EIA
11. Summary & |+ Overall justification for implementation | 11-2 to 11-09
' Conclusion of the project
(This will |
constitute » Explanation of how, adverse effects have | 11-09 to 11-11
e summary |"been mitigated
AR the EIA
Report)
ﬁ;fé&losure * The names of the Consultants engaged with | 12-2  to 12-4
. | ‘f{fénsultant their’ brief resume and nature of
/$-engaged Consultancy rendered |
& 4




The MoEF& CC and CPCB in their reports to this Hon’ble
Tribunal at internal Page Nos. 20, 32 & 33 has also clarified that
the EIA document submi»tted‘»colr_\forms to the requirements of the
EIA Notification 2006. The SEIAA-UP in its submission to the
Homble NGT in Jan_ua‘ry,*201’9 has also submitted that the
structure and content of ihe EIA document has been éppra‘ised"‘by

them based on which the ECs have been granted.

A. It is further submitted for kind perusal that the SEAC UP
scrutinized & appraised the projects strictly from two-
perspectives, initially on the basis of Regional EIA
document, where the individual cases were presented
from the perspective of " individual sensitivity and
incremental impacts. Subsequently the case was

appraised exclusively to establish that:

(i)  Compliance of the EIA documents to the ToR
conditions. (Photocopy of the concerned relevant
part from EIA of documents project is being filed

as Annexure-3)

(i) A sensitivity Analysis as per the ltem 9 of Form |
of the application had been conducted for the
specific mining lease (Photocopy of the
concerned relevant part from EIA of documents

project is being enclosed as Annexure -4)

(i)  All the base-line data collection conforms to the
legal and scientific requirements for grant of EC to

an individual lease. (The geo-spatial detail of data

12



Collectid‘n .'IdCétions in case of respondent lease,
‘are enclosed as Annexure-5.)
(iv)  Public Hearing conforms to the provisions of the .
Notification.” |
(v)  Provisions of adequately budgeted Environmental
Management Plan, specific to the respondent

Environment Management Plan (EMP}*
Items- : Units Cost* in Rs.
a No. of plants 91saplings 9,109/- (One time cost)
b ~ Tree Guard 60 saplings 1,21,450/- (One time
cost)
c Water Demand for plantation 0.030KLD 6,262/~(Cost for 5 years)
d Sprinkling on haulage route for 32.24 KLD 44,05,500/-(Cost for 5
dust supression years)
e Monitoring cost 13,50,000/-(Cost for5s
years)
Total 58,92,321 /-

*Cost is proposed for 5 yéars (Capital+ recurring)
Project Proponents have also proposed the use of Mobile STP
at the project Site.

This was the part of presentation made before SEAC, UP
on-16.10.2018 & 17.10.2018.Photocopy is being attached

as Annexure -6.

B.ThatECs were granted only after the comprehensive
appraisal. It needs to be highlighted that the answering

/"’s—j;\\ Respondent'sEMP ~ was  prepared  keeping in
3

l&\\

con3|derat|on not just the environmental impact of the

appllcants lease in isolation, but the cumulative impacts

pf the other operational leases within the cluster or

2 ¢ L
ﬁ\m,_?,\\_ P Iu ter-like situation. Because of this difference of
N |

RS
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analysis, the environmental pollution results are higher
‘and therefore the mitigation measures and cost of EMP
is also much ‘higher compared to the environmental
clearances where cluster/regional impacts has not been
considered. For example M/é Alpine resources (File No-
4585-4397) is situated at gataSankhya23/21 and M/s A
J Construction (File No-4167). ECs issued well
afterestablishment of .the cluster situation in that
particular GataSankhya because 06 leases were
already discussed before SEAC/SEIAA, UP. But as the
projects were presented. individually the EMP cost of
M/s Alpine resources (File No-4585-4397) andM/s A J
Construction (File No-4167)is 3.16 Lacs and Capital
Cost-4,80,000/-and = Recurring  Cost-7,20,000/- are
respectively. Concerned Environmental clearances (M/s
Alpine resources-File No.4585-4397, EC issued on 3¢t
January, 2019 -andM/s A J Construction-File
No.4167,EC issued on 12 December, 2019) are
attached as Annexure -7&8.

Whereas the EMP cost of the answering

Respondent is 6 times due to the consideration of

collective analysis.

. That, it is also submitted at this juncture that the
environmental base-line data collection fully meets the
data collection requirement of an individual lease-
specific EIA and conforms to the MoEF, CPCB and BIS

standards of sample size as shown below:

WY



Stations: 04

Details | Air'QuaIity Noise level Surface Water | Ground Water | Soil Quality
Stations Stations Quality Quality ‘Stations
Stations Stations
Requirement | As per IS: As per ‘As perl$: AsperlS: .As per
asper - . | 5182 Part 1- 1S:4954-1968 | 2488 (Part1- | ‘2488 (Part 1- Bureau of
MoEF&CC. |20 as adopted 5) 5) Indian"
by CPCB Standard
(EIA manual | 1 site in the ' | specifications
of Mining of | core zone
Minerals,Feb
2010) Minimum one
location in
upwind side,
two sites in
downwind
side / impact
zone (as per
CPCB
guidelines)
File No.- - AQ1(1.60 NQ1(1.60 | GW 1(2.5km | SQ1(2.5km
4192 : km S); kmS); SW1(1.2 km SW); SW);
ShriKanha AQ 2 (0.25 NQ 2 (0.25 SW); GW 2(,44 sSQ 2(4:4 km
Construction | km SW); km SW); SW 2(1.2 km km S); S);
AQ3(1.80. | NQ3(1.80 NE); GW 3(1.1km | SQ3(1.1km
km NE); km NE); SW 3(0.6 km NE); NE); -
AQ4(5.0km | NQ 4 (5.0 . SW); GW 4{42.0 | SQ4(2.0 km
SW) km.SW) Total No. of km N) NE)
Total No. of | Total No. of | Stations:03 | Total No.of | Total No. of
Stations: 04 Stations: 04 | Stations: 04

9. That the MoEF& CC issued the -Sustainable Sand

nagement Guidelines 2016 and the Notification of 15/01/2016

”‘(",éatibn of 01/07/2016 attempted to further address the issues
'u_p"’{ringing in the principle of Regional EIA/EMP. In this

the concept of contiguous clusters where the distance could be

1:?35




even 2.5 kms, common transportation route analysis ‘has to be
undertaken and, has.madé it a mandatory part of the DSR and
EC framework. The draft EIA nOt‘if‘iCéti‘on o‘f' March, 2020 issued
by MoEF&CC further recognizes the Regional ElAs and proposed
“ Prepare a Regional Mine Plan and Iiegional EIA or_EMP; as.the
case may be , including all the clusters in that contiguity”. The
REIAs and RCEMPs are in a way catalysts for this development.
Relevant extract of the Monitoring. & Enforcement Guidelines of
January, 2020is being enclosed herewith and marked as

Annexure-9to this affidavit.

10. That reply to the main grounds raised by the Appellant in the

Appealsare as follows:

(A) Projects cleared by SEAC/SEIAA without any
report/study or assessment.

The projects were assessed and discussed in detail
during presentation on 15/16/17/22/23 Oct, 2018 and
again on 02/14/15/16Nov, 2018 before the SEAC,
UP. The detailed assessment by SEAC was to
approve and verify the adequacy of data collection
for individual lease and also the necessity of
collective analysis in accordance with Appendix-XI of

EIA Notification, 2006 which envisage inter-alia as

-under:-
AN
: O [. The mining of minor minerals is mostly in
S20T°T0 0z . s\i) .
seg Audxy \ clusters. The Environment Impact Assessment
81461 ON phoy | AL
\ vwéﬁ?@%g " /) or Environment Management Plans are
3\ g iy
\{\,VF f_'-':;
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‘required to be p_reparéd for the entire cluster in

order to capture all the possible externalities.
These reports shall capture carrying capacity

of "the cluster, transportation and related

issues, replenishment and recharge
issues, geo-hydrological study of the
cluster area. The Environment Impact

Assessment or Environment Management
Plan shall be prepared by the State or Sfate
nominated Agency or group of project
proponents in the Cluster or the project

proponent in the cluster.

. There 'shall be one public consultation for

entire cluster after which the final Environment
Impact - Assessment or Environment

Management Plan report for the cluster shall

be prepared.

Environmental clearance shall be applied for
and issued to the individual project proponent.
The individual Ieaseholders in cluster can use
the same Environment Impact Assessment or
Environment Management Plan for application

for  environmental clearance. The cluster

Environment  Impact  Assessment  or

Environment Management Plan shall be
updated as per need keeping in view any

significant change.

E:



IV.The details of cluster Environment Impact
Assessment or Environment Management
Plan shall be reflected in each environmental
clearance in that cluster and DEAC, SEAC,
and EAC shall ensure that the
mitigativemeasuresl emanating from the
Environment Impact Assessment or
Environment Management Plan study are fully
reflected as  environmental  clearance
conditions in the environmental clearance’s of

individual project proponents in that cluster.

V. The provisions and Note-(5) of notification of
1t July, 2016, were adhered scrupulously in
the formulation of the methodology for these
'ECs. The lease is a part of a cluster spread
over 6 districts and many villages. Compliant
baseline protocol for the number of leases was
defined. Common venue individual Public
Hearings were conducted, EC application was
for individual leases and ECs were granted
individually.

(B) The project proponents have submitted only
extracts From the REIA Report without
conducting a fresh EIA Study.

As all the projects were designed to be carried out

separately for all the aspects as per the SToR and

D



additional conditions (only .impact assessment and
preparation of Environmental Management Plan is
prepared collectively considering the large number of
mining lease in the vicinity of each other), therefore
| baseline data for all the leases is available and
verified by the SEAC, U.P. Thus, there is no

substance in the allegation made by the Appellant.

(C) SEAC/SEIAA accepted the study without even
conducting a fresh public hearing or W|thout the
Terms of Reference.

Fresh public hearing and ToR is not required. The
outer limit of ToR validity is 04 years -and public
hearing isvalid for 03 years if ToR is valid. The
studies were initiated on SToR and the additional
conditions were also accounted for whereas, all the
public hearings were individually conducted. The
'veracity of Public Hearings was \;erified by the
SEAC, in its meeting of 14™, 15" and 16™ Nov,2018.

/ ',Wrong fact. EC was approved in 248"SEIAA
4

_ 3~ meeting on 24th Nov, 2018 and issued thereafter.
The projects categorized under Category-l and ..

Category-Il were never presented on 26th Nov, 2018

|9



but were cleared on 24th Nov, 2018 and

ECsweresubsequently issued.

(E) Amendment Notification SO 2269(E) is
notified by MoEF& CC due to small size (<1 Ha)
mining lease being operational since long at
State of Rajasthan and posing practical problem
in complying provisions of cluster in EIA
Notification (Amendment) dated 15.01.2016.
Further authorises State Govt. of Rajasthan to (C)
prepare a Regional Mine Plan and Regional
Environment Management Plan including all the
clusters in that contiguity.

The same situation arises in case of riverbed mining
in Uttar Pradesh on river Ganga (for sand) and on
Betwa and Ken (for Morrum). Regional
Environmental Management Plan is essential
because rivers unlike the land remain connected
even after 500 m, because of flow of river water and

sediment transfer.

As per the criteria of 1/7/2016 no clusters can be
formed in UP because there were no ‘“legally
operational leases” as on 1/10/2017 in the last 3
years. However, from the environment perspective
an assessment of tﬁe proximal leases “likely” to be
functional simultaneously is essential as specifically
cited in clause (5) of the Note in the above
Notification, and pt. 2-5 are applicable universally

even if it is presumed that a, b, ¢, d of (1) are
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applicable to Rajasthan. The clause (5) of the Note
mentioned in the Notification- dated 01/07/2016 is’
being reproduced here for ready reference: ]

“(5) The leases not operative for three years.
or more ‘and leases which have got -
environmental clearance as on 15" January
2016 shall not be counted for calculating the
area of cluster, but shall be included in the
environmental management . plan  and the

regional environmental management plan.”

It is further submitted that the contention that
notiﬁcat'ion applies only to State of Rajasthan is

wrong. -

(F) In UP District Mining Survey reporthas
identified individual blocks of mining of minor
'minerals.

DSR at many places have identified the individual

leases to make it more accessible to general public
/:»""’ﬁ R because of high cost of sand mining. But the blocks
P A‘,

§8 ,.\,‘;,i_,Ex‘ample' Mining leases in RiruaBasariya, Sarila,

{}/ Hamirpurare situated in  Khand-sankhya22/2,
222 2213,22/4, 22/5,22/6 and 22/7 on River Betwa. In the
DSRs of Rajastan the clusters were formed because

at the time of preparation of DSR the leases were
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operational, whereas in UP, sand mining was
stopped since 2013, so formation of clusters in DSR
is out of question. However the blocks carved out
from the same gata no. and perusal of lease maps
clearly explai’ned.,that the" mining leases are formin_g
contiguous clusters. For Example Mining Ieaseé‘ ih
BhediKharkaare. situated in KhandSankhya 23/8,
23/12, 23/13, 23/14, 23/19 and 23/20 in Hamirpur
which. are within 500 mfrs. of leases in
BhedikhurdDistt. Jalaunand, = Mining leases in
Bhulsiare situated in KhandSankhya 30/1, 30/2, 30/3
and 30/10 in Hamirpur which form contiguous
clusters with BakshaKhadar in Hamirpur which in
‘turn forms an across the river cluster with leases in
Banda distt.

(G).Mining licenses/leases are granted to 11 pp
on river Betwa bed mining as per blocks
identified in DSR ranging from 8.906 Ha to 36.437
Ha by DM Jalaun and Hamirpur, UP. The
cumulative area of 11 Mining leases is 303.569

Ha. out of this application for 4 Project for grant
of ToR is still pending at SEIAA, Uttar Pradesh.

> These allegations are vehemently denied. As stated
hereinabove after due procedure the Environment
Clearance was granted to the answering Respondent.
'So far as riverbed mining at Betwa is concerned there
were 86 leases at the time of study, for which SA-1 (as
mentioned above, includes 31 leases in total) and SA-2
(includes 55 leases in which 24 leases were of others),

which have been taken into the consideration for




cumulative impact prediction/ analysis in order to prepare
proper Environment Management Plan as ecologically
sensitive riverine areas of the Yamuna, Ken, Betwa and

other rivers of the Uttar Pradesh.

(H).A Regional Environment Impact Assessment,
(one document) (REIA) is prepared for 303.64 Ha
of area by group- of 11 project proponents by
combining all the individual mine leases of 11
Project Proponents, as per EIA notification of
2006 ToR prescribe individual EIA Study .

Out of 42 leases on river Betwa there are 13 B2
projects, many of which will convert to B1 in case of
cluster situation as per the specific condition of
SEIAA in 206"meeting.It is wrong to assume that
this is cbmbfning, as each project has its specific
sensitivity. ‘Amalgamation is primarily for cumulative
analysis on parameters ofcommon transport route,
cumulative water and air pollution and, waste

generation.

\# > (I).As per District Survey Report (DSR) of Jalaun
£8 V.. and Hamirpur Districts, there are 61 additional
~. leases which fall within this geographical area
.~ (Study area) which have not been considered and
* reflected in the Regional EIA Report including
cumulative impact thereof.

‘Appellant's assumption that leases have not been

considered is incorrect. As per the final list of mining
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leases given in-DSR of Hamirpur and Jalaun are 127
and 72 respectively. Out of these 86 were e-
auctioned at the time of impact assessment of these
projecté._- Chapter 04 of REIA described the
cumulative impact of these 42 leases and 44 of
others(total 86), and chapter 07 of REIA described
the incremehtal concentration of air pollutants
considering the to and fro movement of 3700 trucks
for these 42 projects and approx. 4000 trucks from
other 44 projects (given at 7.9.1 Air pollutants level
prediction using modeling for worst case scenario
(Incremental + baseline data) in study area at Ch7-
pg42 to Ch7-pg59 in REIA of SA-1 and Ch7-pg45 to
Ch?-pg?O of REIA of SA-2.)

(J) Complaint to DM Hamirpur and Uttar Pradesh

Pollution Control Board against the conduction
of public hearing.

The draft report along with executive summaries of
individual projects in English and Hindi was placed -
for scrutiny:

(a) District Magistrate office.
(b) ZilaParishad

(c) District Industries Office
(d) PRIs Concerned

(e) Regional Office of the PCB



As per EIA  nofification 2006, “Confidential
information “including -non-disclosable or Iegaily
privileg-ed Jinformation ‘involving lhtellectual Pro_perty,
Right, sdurcﬁé»spe,cified"in'the» application shall not be
placed dn ‘the ‘web site. The regulatory authority
shall, however, make available on a written requéSt
from any concerned person the Draft EIA report for
inspection ‘é"t_'a_ notified place during normal office
hours till the date of the public hearing.

There is no provision to provide copies of the
documents on display, though they can always be

perused at the designated place.

The letter of one Mr. Amarjeet Singh Bedi demanding
copies were against the provisions of EIA Notification
2006 as amended (till date) and were responded
accordingly by the office of the DM Hamirpur'vide
their registered letter no. 779/ Khanij-MMC-Tees-
vividh(2018-19) dated 01 September,2018 .It is a
matter of record no person bearing this name
attended the public hearing and no objection on
these ground were raised by any person for which

PH video recordings are available.

(K).SEAC .in its 363" meeting recommended to
SEIAA for grant of Environment Clearance for 4
Project Proposals and also directed the Project
Proponents to submit separate and individual
EIA Report.
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For all the projects, individual EIA is uploaded on
website and submitted in hard copies as per the
directions of SEAC. REIA for SA-1, SA-2, SA-3, SA-
4, and SA-5 consist of 72 projects whose

_applications for EC were submitted individually.

After a detailed and in-depth discussion in its
meeting of 15/16/17 Oct, 2018 the committee in-
principle agreed to recommend.the case for grant of
EC. However, the committee directed the PP/

consultant to submit individual EIA to Directorate

before the SEIAA meeting which was duly complied

and  after “appraisal of the same environment

clearances have been granted.

(L) In Chapter-3, of Ind. EIA the following
observation which establish it is REIA not an
Individual EIA are highlighted as under:

" The section "Description of Land
use/land cover within Impact Zone
(within 500 m)” the consultant has used

the reference of Study Area-2.

« Table No. 3.23 "Flora atthe Study Area
-2 as per data" the consultant has

used the reference of Study Area-2.
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= Table No.3.27 "List of medicinal
plants used by the tribe" the
consultant  has used the reference of
Study Area-2.

* Table No.3.28 “RET Species of Study Area-
2"theconsultant has used the reference of
Study Area-2.

= the section "Fauna" the consultant has

used thereference of Study Area-2.

= Chapter-6 in total 130 Monitoring Stations

has been reported forindividual Lease.

= Chapter-10, Para 10.1 the Reference of
REIA has been given to support the
REMP.

The total minable area of study area-2 on Betwa River is
‘ 631.51 ha which includes 30 (20 B1+ 10 B2) other leases
//:ﬁ»’/%é: tge3|des M/s Rama Traders (File No-4070) Kandaur, which has
) “‘ Rgase area of 36:437 ha. Most of this 631.51 ha contiguous
")eqiavable area falls within the radius of 10 km radius of study

A . ;
\\:g; - ; rea (approxumately 31,000 ha) for Rama Traders and details
NN
\@W ;i e data and analysns is likely to be common/ similar for all
S~ projects in the zone of influence. It has to be understood that

most of the leases are contiguous spread over more than 5000

ha of sand deposits.
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Topographical sheet is a Government of India,
authenticated Document to show the geographical and
topological feature of any given area, which cannot be.
submitted lease wise. The guidelines stipulate use of
1:50,000 topo-sheet where ih-dividua‘l leases have small
markings because of scale.

Method of replenishment assessment/ Carrying capacity is
a very important study for considering the grant of
Environmental clearance for a particular project in view of
the verdict of Hon'ble Supreme Court in Deepak Kumar
case and as per the EIA notification 2006 and subsequent
amendments.

Report prepared for study area-2 was based on individual
EC application as the project specific monitoring locations
~ were identified and used for base line data collection
which can overlap with monitoring stations of other
contiguous leases.

After various such studies.it was confirmed that there were
number of mines which are being studied individually and
would show no impact when being studied in isolation, but
sooner or later would cause bigger threat to society as well
as environment, when their impact would be cumulative.
Considering this REIA-2 (SA-2) which- is a study of
individual and cumulative impacts of numerous sand
mining leases and mitigation measures in the specific
stretch of river Betwa had been prepared as ecologically
sensitive riverine areas of the Betwa requires utmost st;i:ét

scrutiny.
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. This will not be unworthy to mention that the baseline
data for a par‘ticular.st'atioh shall remain same whether
that is-taken for the individual leases or also for other |
adjacentlleas_es. That's why the baseline data has been
referred from the concerned. Study Area which was

prepared by adding the building blocks of individual ElAs.

(M). Quite apart from the aforesaid changes being made in
the REIA Report the Category |1 mines have never
submitted an fresh EIA Report and despite no such EIA
Report being available on record, the SEAC/SEIAA have
proceeded to grant E.C. to the aforesaid projects.

It is a wrong statement, in compliance of the directions of
SEAC/SEIAA individual EIA has been uploaded in time and

hard copies were also submitted for appraisal which was duly

appraised and thereafter EC has been granted.

(N) Despite the specific direction of this Hon'ble Tribunal
the Respondent No. 1 and 2 have not even considered the
objections much less record reasons for rejecting the

i
G 4y

' w.ronmental clearances and granted Enwronmental
arlnce on 24.11.2018.

LN resentation of the Appellant had been duly considered
I\, %by/@hk SEAC, UP in its 363 meeting held on 15.10.2018
"\"‘“‘*i;b{y M cam/ erned before grantmg the Environmental clearances.

n.,_\___“/_/

(O) Project (File No. 4141, 4192, 4155, 4182, 4140, 4061,
4376, 4156, 4070, 4219, 4194, 4164)/(File No. 4050, 4227,
4325, 4103 )/(File No. 4358, 4233, 4322, 4304, 4234, 4337, )
was taken up for appraisal by the SEIAA on
16.10.2018/14.11.2018/15.10.2018 and it was specifically
recorded that the proponent had submitted an REIA, and =
that the REIA Was not acceptable and therefore directed

,'2},
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the project proponent to submit and individual EIA to the
Respondent No. 1 and 2. Accordingly on
16.10.2018/14.11.2018/15.10.2018 this project was relegated
back to Step 2 for making a fresh individual EIA Report.

" No meeting of SEIAA, U.P. was held on 15.10.2018/16.10.2018,
however a meeting of SEAC,’UP'Was held. It was never said in
SEAC vmeeting on 15.10.2018/16.10.2018 that “the REIA was
not acceptable”. On the contrary on 15.10.2018/16.10.2018 it is
stated that, in-principal approval is grant'ed and that individual
EIA should be submitted before SEIAA meeting. “Fresh” is not
mentioned anywhere in the MOM of meeting dated
15.10.2018/16.10.2018 or in the joint meeting of 14.11.2018.
Individual EIA uploaded and hard copy is submitted. A draft
report with individual details, analysis and additional combined
analysis of critical factors along with individual executive
summary was submitted for public hearing. Uploaded on

mentioned date for appraisal

Relevant extracts of Minutes of Meeting are being enclosed

herewith and marked as Annexure-10a, Annexure-10b and

Annexure-10C respectively.

(P) That the impugned E.C. have been issued in a
mechanical manner ' without any application of mind
whatsoever by the Respondents.

,\\ It is a wrong statement. The projects were assessed and

A discussed in detail during presentation on 15/16/17/22/23 Oct,

)M/) 2018 and again on 02/14/15/16 Nov 2018 before the SEAC,
/

| Ry,
g
s,
7
)

s

U.P. and thereafter by the SEIAA and Environment Clearance

has been granted.
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(Q). Thelmpugned E.C. have been issued in gross violation
of the EIA Notification, 2006 and therefore are ex-facie
illegal and void ab initio.

All steps stipulated in EIA notification, 2006 were followed. The
submission of form-1, TOR ppt, Draft report submission, public
hearing, Final report submission and uploading and, individual
presentation are part of EIA notification, 2006, followed during
process. SEAC/SEIAA has evaluated the projects for more than
one month and during 09 meetings held to discuss all the issues

related with ECs of these projects.

(R) The impugned E.C. have been obtained by the project
proponents on the basis of fraud and the Respondent No. 1
and 2 have failed to exercise their statutory powers in
rejecting the applications.

This allegation is strongly denied. The entire process and all
steps as mentioned in EIA notification, 2006 are followed and in
public domain also. Otherwise the Appellant would not have had
this obportunity to conjure imaginary defaults and false
accusations in the absence of uploaded documents. The

F . _
7 X w% bmission of Form-1, TOR ppt, Draft report submission, public
“y é"" . Q%e

arlng, Final report submission and uploading and individual

% 2 =]

'Ii - .tf‘.‘.-;, 'o.«‘:'a
freel Cg"ff»’; regentatlon are part of EIA notification, 2006 and the same
: ‘jﬁ"‘ <N

e Sy "-a

( el {w e duly followed with the full knowledge and consent of the

e g \;;‘"

Y 4"egulatory authorities.

(S) It is submitted that once REIA was rejected then even
extracts of the same could not have been permitted to exist
as Individual EIA without conducting a de-novo ™

exercise.AND



(T) An ‘individual EIA is any eye-wash and a material
irregularity of the entire process thereby. rendering the
process and the decision to grant the E.C. illegal.

The projects were individual studies as the project specific
monitoring locations were identified énd used for base line data
collection. After numerous such studies it was confirmed that
there were number of mines which are being studied in isolation
and would show no impact when being studied individually but,
sooner or later would cause bigger threat to society as well as
environment, when their impact would be cumulative. This is the
very reason the SEAC/SEIAA in additional conditions stipulated a
Regional Combined EMP in the later ToRs. Therefore the
guestion of de-novo exercise does not arise. SEAC/ SEIAA has
evaluated the projects for more than one month and almost 09
meetings were held to discuss all the issues related with ECs of

these projects.

(U) The impugned orders granting E.C. by the Respondent
No. 1 and 2 are in the teeth of the criteria laid down by the
MoEF itself pursuant to orders of the Hon'ble Supreme Court
and this Hon'ble Tribunal.

In view of the MoEF& CC the provisions of Para 2 of the
Appendix 11 of EIA _Notification 2015 were -found to be
incorporated in the REIA/REMP reports and the SEAC s
required to make such assessment on deliberation held

duringthe appraisal process.

A\ ;
NN pr
\SEAC/SEIAA has evaluated the projects for more than one
> “’“ﬂmonth and almost 09 meetings were held to discuss all the

1
| Gy,

I, _ , .
zmt;f" issues related with ECs of these projects. After a detailed and in-
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depth discussion, the committee in-principle agreed to

recommend the case for grant of EC.

(V) The impugned E.C. is further materially illegal in that it
fails to note that the Cluster EIA studies ought to have been
conducted as the mines were cluster mines and the
submission of individual EIA reports would circumvent the
reason for which cluster EIA's were introduced.

‘The above ground is contrary to the basic stand taken by the
Appellantin his Appeal. It is submitted that if this ground is
accepted, the Appeals ought to be dismissed, as the answering
Respondent has submitted REIA which is nothing but Cluster
EIA. The nomenclature cannot change the contents of the
document. If this contention of the appellant is acceptable then
he should have challenged all the other ECs in the proximity of
these very leases “which were granted ECs on the basis of

-individual EIAS/EMPs.

(W).The entire procedure followed by the Respondents to
grant environmental clearance. is ex-facie illegal and liable
to be set aside by this Hon'ble Tribunal. :

This allegation is vehemently dehied As stated hereinabove

OR lssued (File No. 4510,4512,4513,4335 and 4437.)

:5 (ﬁ) b
w ""?a’:';j“AN /
\;f_jx @/ TOR * issued after PH (File No.

“f 4528,4529,4438,4446,4420,4426,4538.) AND

~=={Z) For example within Category II; F. No. 4439 and 4229 were
granted in principle Environmental Clearance on 15/10/2018

however the "terms of reference"” for these files were issued
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on 13/11/2018, thereby rendering the entire process vitiated
and illegal.

The  above groundsarenot related with the answering
respondent hence no reply: is needed from answering

fespohdent.

(AA) Projects conducted their Environment Impact
Assessment Report Upon the basis of a wholly alien and new
concept known as a "Regional Environmental Impact
Assessment Report"” (hereinafter referred to as the "REIA").

As per the MoEF& CC in its report “The concept of Regional
EIA/EMP is not alien and not unacceptable, if the SEAC/SEIAA
after due diligence consider it necessary to meet the underlying
objective of EIA notification, 2006”. Answering Respondent will

place reliance on the submissions made herein above.

'(AB) The MoEF vide its notification has also specified
model ToR that are to be considered and has released a
standardized ToR that can be made applicable in the event
project specific ToR. is not issued. A copy of the
model/standardized ToR dated 2015 along with a sample
ToR Letter as released by the MoEF is hereby annexed.

The Appellant is taking a contradictory stand. If only a model
ToR is applicable then the issue of non-issuance of ToR for

Public Hearing does not stand. .
As per S.0. 996(E) dated 10/04/15 these standard TOR shall

E\\ enable the Project Proponent to commence preparation of an

Enwronment Impact Assessment Report after successful online

hbmlssmn and registration of the application and if the ToR is



not issued the standard ToR will become the ToR for the

.purpose of environment clearance.

(AC) In case of deemed ToR, Issuance of letter by SEIAA
that model TOR is approved. &

This contention is absolutely wrong. It is not mentioned in the
noﬁfic_ation' S.0. 996(E) dated 10/04/15, which permit use of
standard TOR as deemed approved TOR and the SEAC can
issue additional conditions within 30 days of filling of application

only.

(AD) About 70 projects were taken up by the Environmental
Consultant and a Regional EIA for 5 rivers over which sand
mining projects exist was prepared. The aforesaid REIA
suffered from serious illegalities and was also technically
void .and environmentally unsustainable. However the
Appellant does not wish to be labour this point as from
22.10.2018 the SEIAA-Respondent No. 1 had accepted the
position that a REIA is not acceptable for the grant of
environment clearance.

It is wrong to say that the Regional EIA in question is on 05
rivers over which sand mining projects exist, was prepared.
Actually REIAs are 05 in numbers (Study Area 1,2,3,4 and 5)
involve study at the micro level of the necessary environmental

parameters.

As far as riverbed mining onBetwa is concerned, there were 86

/'@N the time of study, out of which SA-1 (as mentioned
: //{t’; 2ol 2l cludes 31 leases in total and, SA-2 includes 55 leases
§ :‘E‘




the consideration for cumulative impact prediction/ analysis in

order to prepare proper Environment Management Plans.

REIA for SA-4 is on river Ken in Banda covers a total of 15

leases; 9 B1 and 2 B2 leases and 4 ieases of others.

REIA for SA-3 is on river Yamuna in Kanpur Dehat and Kanpur
Nagar covers 5 B1 and“3 B2 leases and 2 leases of other
consultants. REIA for SA-5 is on river Yamuna in
Kaushambiwhich covers a total of 17 leases, 7 B1 and 4 B2
leases and 6 leases of others, which have been taken into the
consideration for cumulative impact prediction/ analysis in order
to prepare proper Environment Management Plans, as
ecologically sensitive riverine areas of the Yamuna, Ken, Betwa

and other rivers of the Uttar Pradesh, require utmost scrutiny.

(AE). Several critical documents in accordance with
Annexure 1 of the were never uploaded and the
Respondents instead of issuing an Essential Document
Sought required ignored the deficiency in documentation
and proceeded to process the projects.

The submission of Appellant is wrong as without the basic
essential documents being uploaded, the on-line and off-line
process of Environment Clearance cannot proceed further.
Hardcopies were submitted in form of REIAA and individual EIA.
The form 1 is an essential document and MoEF&CC will. not
forward the document for listing/ allocation of file no without

submission of Form-1.

26



Project Proponent was unable to submit 'cofhplete EIA report
which is of approx. 85 MB on the MoEF& CC portal due to
restriction of 20 MB file size at that time. A letter requesting for
enhancement of space for uploading the complete documents
was submitted to MoEF& CC (Parivesh) and SEIAA,UP on 02™
Oct, 2018, however during the telephonic conversation with
MoEF& CC (parivesh) officials on 3™ Oct,2018 it was informed to
the consultant about incapability to enhance the size . Hence,
PP has ‘submitted only EMP of the project, minutes of public
hearing, risk assessment document which constitute the main

domain of an EIA report.

(AF): The SPCB: being fully aware that no ToR's were
available notified the projects for public hearing. Several of
the public hearings actually never even took place or were
conducted on the basis of false statements

The contents relating non-conductance of the Public Hearing is

emphatically denied.

Probably Appellahf is trying to prove incompetence and
connivance of the SPCB and District Magistrate with the Project
Proponent in ‘making- such fraud as stated by the appellant,

/__W:r in spite of this serious allegation. Neither concerned DM
7 f‘*?‘ e T ,{gﬂ SPCB have been made party to the present appeal to
Lo
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N A (AG) kThat not even the entire EIA Report was submitted but

wuhyy a summary was submitted on the specious plea that
: b
ere were software problems in uploading the entire EIA.
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As Stated' hérein above the Projéct Proponent was unable to
submit complete EIA report which .is of approx. 85 MB on the
MoEF& CC portal due to restriction of 20 MB file size at that
time. A letter requesting for enhancement = of space for
uploading the complete documents was submitted to MoEF& CC
(Pari\}esh) and SEIAA,UP dated 02.10.2018, however during th'é
telephonic .conversation with MoEF& CC (Parivesh) officials on
03.10.2018 it was informed to consultant about incapability of
enhancement of size . Further in joint meeting of SEIAA and
SEAC, UP the problem was again take up on 14" Nov, 2018
and it has been decided that “The Secretariat should write to
MoEF& CC to increase the space to accommodate full EIA
report. Till such provision is made consultants can cover
brief summary of EIA apart from risk assessment, public
hearing etc. in case it exceeds the available space of 20

MB”.All these details are available on record.

Hence, PP has submitted only EMP of the project, minutes of
public hearing, risk assessment document which constitute the
main domain of an EIA report.Therefore the allegation of
specious plea is wholly unfounded and denied as against the

facts.

(AH) Project (File No. 4510, 4512, 4513,)/(File No. 4335)/(File

No. 4437, 4528, 4529, 4533,)was taken up for appraisal by

the SEIAA on 22.10.2018/16.11.2018/14.11.2018 and it was
M;;\?x specifically recorded that the proponent had submitted an
5 "“"—-iJ\ BEIA and that the REIA Was not acceptable and therefore
o 5 \ \gected the project proponent to submit and individual EIA
'w‘ > to the Respondent No. 1 and 2.And accordingly on
“;,,' 22 10.2018/16.11.2018/14.11.2018 this project was relegated
h k to Step 2 for making a fresh individual EIA Report.
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On 15.10.2018, after a detailed and in-depth discussion, the
committee in-princivple agreed to recommend the case for grant
of EC. However, the  committee directed the Project
Proponent/ConsuItant. to submit individual EIA to Directorate
before the SEIAA meeting.

(Al) The project (File No. 4534, 4531, 4532_, 4538)being taken
up for appraisal on 26.11.2018 the project proponent stood
granted E.C. vide the letter of the Respondent No. 1 on
24.11.2018 itself thereby demonstrating the complete
violation of the procedure to be employed in grant of E.C by
the Respondent No. 1 and 2.

No project out of projects in question was approved by SEIAA,
UP for grant of EC on 26.11.2018. Individual EIA uploaded and |
hard copy were submitted, and the cases were presented before
SEAC upto 16.11.2018 and, before SEIAA, UP upto 24.11.2018.
So the averment that presentation/ appraisalwas taken up on
26.11.2018, is wrong. The appraisal for all projects in question
took place upto16™Nov, 2018 by SEAC, UP and approval for
grant of EC by SEIAA; UP was given upto 24™ Nov, 2018 and on
the same day all EC was granted. So this statement is wrong.
Therefore, strong action be taken against the Respondent for

making a false averment on affidavit.

24hat at this juncture the applicant submits the following facts
\D‘ [ l\'
..~ s@andsubmission about the EIA of applicant's proposal for
R T
L _;EnJi'rqgﬁmental clearance for just and proper adjudication of the

The Hon'’ble Supreme Court's order in the ‘Deepak ..

Kumarvs State of Haryana’ judgment of 2012 in many ways was
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a watershed in the evolution of environmental management and
minor mineral regimes of the country. The order exhorted the
state executive to create comprehensive regulatory frameworks
for the mining of minor mineral in the country. The salient pillars
of the paradigm were the 'Minincj Plan and Environmental
Clearances. The judgment recognized the profligate nature of
miner minerals extraction in contiguous clusters rather than
isolated spots and expected the enforcement of comprehensive
EMPs because in the language of the judgment® it is not an
answer to say extraction is in blocks of .less than & ha
s;_aparated by more than 1 kms because. their collective impact

may be significant....”

»  REIA captures the impact of projects collectively also with -
regard to carrying capacity, _transpdrtation and related issues,
replenishment and rechargé issues, geo-hydrological study etc.
on a region which is essential for preparing and taking steps for
mitigating environmental damage as a whole. REIA is an
amalgamation of individual ElAs depicting some common
features of collective impact and  corresponding mitigation
measures to be adopted. In view of the Deepak Kumar case, in
which the apex court observed that it is not an answer to say that
the extraction is in blocks of less than 5 hectares, separated by
01 kilometre, because their collective im'pact maéy be éignifiéant,
hence the necessity of a proper environmental assésSment plan

and a proper framework has to be evolved on cluster of mining of

.. minor mineral for which there must be a regional environment




is also submitted at this juncture that to fulfill the observations of
the honorable supreme court in letter and spirit, the MoEF& CC,
Government of India has now issued “Enforcement & Monitoring
—~Guidelines for Sand Mining, 2020", (as the earlier guidelines
and notifications/ OM/circulars did not “fL:J|fi” observations

regarding cluster impact in true sense).

> the basic method is that of “Builder Blocks” where each
individual leases EIA is complete in itself (conforming to the
statutory EIA requirement) and a larger number of contiguous or
near-contigious ElAs have led to the need to analyses the
important  common factors such as transport route anaiysis,
incremental pollution, replenishment regional geo-hydrology, the
seasonal impact of m|n|ng and other critical polluting factors in
the area . These are. as per the provisions of Schedule X! of
MoEF& CC Notification No. 141 dated 15/01/2016,

> The EIA doCument'submitted conforms to the structure &
design as expected vide MoEF Guidelines of App\endix [l of SO:
1533 issued by MOEF & CC.

“The MoEF& CC in its report to the NGT, at Page No. 20, 32 & 33
has also clarified that the EIA document submitted conforms to
the requirements of the EIA Notification 2006. The SEIAA-UP in
its submission to the Hon’ble NGT in Jan. 2019 has also

A

".'-t éjlf,‘:fﬁurther submitted for kind perusal that the SEAC UP
\ & "f?,ﬂ__e'@nyhzed & appraised the projects strictly from "two |
“\\“#ﬁ /



perspectives, initially on the basis of Regional EIA document,
even where the individual- cases were presented from the

perspective of individual impacts.

ECs were granted only after this two tier scrutiny.lt is also
submitted at this juncture that the environmental base-line data
collection fully meets the data collection requirement of an
individual lease-specific EIA and conforms to the MoEF, CPCB

and BIS standards of sample size.

The adequacy of baseline data collection was scrutinized by
the SEAC-UP in its meeting of 17th October & 16th
November 2018 and the slides were part of the presentations
made before the SEAC-UP.

12. That the Appellant has filed the abovenoted case by
impleading the State authorities which itself makes it abundantly
clear that the Appellant wanted to take advantage of the
pleadings by concealing the relevant and true facts from this
Hon'ble Tribunal. It is not only -important but significant to
mention here that the Appellant, who claims himself to be
working for environment, is doing a proxy litigationand Rule of
law should not be invoked for adjudication of the frivolous

litigation as it would entail in numerous litigations.

13. That from the averment in the Appeal it can be sufficiently
assumed that the Appellant is filing the present case with a

\. commercial interest or at the behest of some consultant/s. The

\ same is evident from the para 14 at Page 27 of the appeal
e

) paper book that the Appellant himself has stated that 70



projects were taken up by the environmental consultant and a
regional EIA for 5 rivers over which sand mining project was
prepared. It is not cleared as to why out of 70 only 36 ECs have |
been c'hallzenged Here it is relevant to submit that the
statement regardlng the consultant and mlsrepresentatlon of the
fact that only one REIA for five rivers was prepared, is wrong for
thé simple reason that there was five REIAs for the entire region
and therefore the genesis of the contention of the Appellant in
Para under reply is based on malafide, and heresay and only on
this score the Appeal filed by the Appellant is not maintainable.

14. That the Hon’ble Apex Court in SLP (Civil) No. 34831/2016
Cavelossim Villagers Forum Vs. M/s. Shree Balaji Concepts
&Ors. vide order dated 26.10.2018 has held that the Tribunal to
pass appropriate orders on limitation and locus standi after
giving an opportunity to both sides. The said order is -

reproduced herein under for ready reference:

In paragraph 36 of the impugned Judgment, the High Court has
directed as under:-

"36. Taking an overall view of the matter and considering the
importance of the issues which are raised by the Petitioners and
original Applicant and also the fact that impugned order does not
address the issue in its proper perspective, we set aside the

impugned order and remand the matter to the Tribunal to decide




giving an opportunity. to both sides and lay down the -concept of
“aggrieved. person” and -also on the: point whether NGT can
entertain an application which is in the nature of PIL which. is
otherwise maintainable in the High Court and Supreme Court of
India. We direct the NGT to demde all these issues within a

period of three months.

The main question of law, as advanced by the learned counsel for
the petitioner, is that the High Court could not have entertained
the writ petition. We do not think that this matter should be kept
pending on that question since ultimately, the proceedings before

the Tribunal will be delayed.

Therefore, leaving the questioh‘of law open, this Special Leave
Petition is dlsposed of W|th a direction to the Trlbunal to pass
appropriate orders in terms of paragraph 36 of the Judgment

extracted above.

It will be open to the parties to take all available contentions

before the Tribunal.
Pending interlocutory application(s), if any, is/are disposed of.”

15. That the Appellant in spite of clear dictum as afore-stated has
not impleaded the answering Respondent and other similarly -
situated persons due to which some of the persons approached
Hon'ble Supreme Court and the Apex Court has directed this
Hon’ble Tribunal to hear the parties.

w‘t{‘j &\6 That in spite of the same all the affected parties were not

~1mp|eaded in the aforesaid appeal and this Hon’ble Tribunal has
)Jl{_tfnately passed a judgment on 25.09.2019. The said decision



was assailed by some of the persons aggrieved by the said
decision as they were not impleaded parties and the matter was
remitted back to this Hon'ble Tribunal vide order dated
13.12.2019. 'From the foregoing contentions it is emphatically
-clear that the Appellan't} vh’ad tried every bit and inch to harm the
interest of the ansWerin‘gRespondent and other similarly situated
persons  without even impleading them in the present
Apr’o‘Ceedings. Thereafter the matter was listed before this Hon'ble
Tribunal on 17.12.2019 and against which some of the persons
have filed Civil Appeals before the Hon’ble Supreme Court which
are still pending. It is also pertinent to mention here that the
Hon'ble Supreme ' Court on 23.01.2020 had recorded the
statement of the Appellant to the effect that he will implead all the

parties against which relief is sought by him.

17. That the AppellantriS'not'a person:aggrieved but the Appellant
is a person interestéd ‘“in achieving his ulterior motives which is
also clear from an avérment made in Para 17.of the Appeal
accordingly to which the Appellant has stated that “despite no
such EIA report being available on record the Respondent Nos. 1
and 2 have proceeded to grant EC to the aforesaid project”, is
absolutely wrong and even contradictory to the other statement
made in the Appeal paper book which admits the fact that the
ihdividual ElA report were furnished. Therefore, the Appellant has

X d this Hon’ble Tribunal by placing incorrect facts which -
< t“'




environmental clearances subject matter of the appeal. The
answering Respondent to pr'ove‘the fact that the Appellant had
filed the cases for project rproponents of the neighboring areas
has obtained certified copy of the: pleading duly adorned by him
and also filed Vakalatnama on behalf-fof those project proponents
which sufficiently proves that the Appellant is not into a public
interest litigation and espousing the cause of private interest
litigation. Therefore, the Appellant does not entitle any relief from
this Hon'ble Tribunal on this score alone and this Hon'ble Tribunal

must deal the Appellant by imposing exemplary cost.

19:PARAWISE REPLY:

1-3. That the contents of Paras 1 to 3 of the appeél is matter of

record hence need no comments.

4. That the contents of Para 4 of the Appeal are wrong hence
vehemently denied. It is denied that the environment clearance
dated 24.11.2018 was granted in favour of the answering
Respondent without following the mandatory rules. Here it is
relevant and pertinent to mention that the Appellant have initially
not impleaded theansweringrespondent and therefore the
averment made in the para under reply is vague and without any
cogent reasohs. Infact the para under reply shows that the
Appellant wanted to harm the interest granted in favour of the
answering Respondent by following statutory and mandatory
Rules and Regulations which ought not to be interfered in the
plead:ing's framed by the Appellant. It is vehemently denied that



,rarsmg mcorrect facts is trymg to canvas or portray a picture .
which is not true Hence the Appeal flled by the Appellant is liable.
to be rejected at the threshold.

5. That the contents of Para 5 is matter of, record. However

anything confrary to record is denied.

6. That the contents of Para 6 (incorrectly numbered as Para 12)
is also matter of record, hence need no comments. However, it is
submitted that the project proponents have submitted their
individual EIA in compliance of the directions of Respondent Nos.
1"and 2. Merely the word regional was used in submitting the
ElAs of the cluster will not change or alter the baseline data used
for preparation of the same. ‘Therefore, the submission of the
Appellant that a fresh EIA report was called is neither here nor
there but a gainsaying for the reasons best known to the

Appellant. It is relevant also pertinent to submit here that the "~ ~— = °

Appellant has failed indischarge of his duties to indicate the fall
out of grant of EC based on the individual EIAs submitted by the
answering Respondent and have vaguely averred incorrect facts
so as to derive a conclusion without any basis. Therefore, the
Appeal of the Appellant is nothing but the same is bundle of
incorrect and inaccurate facts which disentitle him any relief from
this Hon’ble Tribunal. It is further submitted that the study for the
project was carried out as per the standard term of reference and
wherever additional conditionf had been introduced or imposed,
the report was "prepare_d taking into consideration the same. Infact
in. the event of any inaccuracy or incorrect recording of a
Lar aspect the same could be verlfred by the SEAC as rt

T&th\e data for all the mining leases for the past period.
Ci
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Therefore, the Appellant is not correct in making submissions

against the true facts.

7-10. That the contents of Paras 7-10 ('.inCorrectIy numbered as
Paras 13-16) is matter of record and anything averred contrary to

record is vehemently denied.

11. That the contents of Para 11 (incorrectly numbered as Para
12)are wrong hence denied. It is denied that any of the steps
towards grant of lease as enumerated in the 'preceding paras has
been left out so as to render ‘th'e further steps illegal and void. On
the contrary the Respondent Nos. 1 and 2 have granted mining
leases in favour of the answering Respondent after following due
process and procedure-estéblis’hed‘ by law. It is submitted the
Appellant has stated that the law is well settled and it requires a
particular things to be done in a particular manner and it shall be
done in that matter alone or not at all. But the Appellant has failed
to follow the same in the present case as it's a established law
that the person apart whom relief is clamed, must be given
opportunity to contrast the things by making him party to the
proceedings but the Appellant has failed to implead all the
parties to the proceedings,the reason best known to appellant
accordingly the appealsare liable to be rejected on this ground

alone at exemplary cost.-

12. That the contents of Para 12 (incorrectly numbered as Para

13) is wrong hence denied. It is denied that the things ought to be

# i "i«*"“f‘f,f?\_})}\done in the light of submissions of the Appellant alone. It is
) byl \ :

AN . h s
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rther submitted that from the pleadings of the Appellant it Cén
" 'sufficiently understood that the Appellant is espousing a claim

either the rival consultant or the lease holders of the

My



neighboring areas and trying to prejudice this Hon’ble Tribunal by
giving his own illustrations which are based on incorrect facts and.
therefore the Appeal under reply is liable to be dismissed without

going into further details.

13. That the contents of Para 13 (incorrectly numbered as Para
14) do not pertain to the answering Respondent, hence need no
reply. However, it is vehemently denied that only one regional EIA
for five rivers over which sand mining project exiét was prepared.

Infact there were total five Regional EIAs were prepared taking
into account each and every aspect related to the mining and

mining relates ‘issues prepared and submitted before the-
authorities. The authorities after perusal of the same directed the
Respondents to present individual EIA which was accordingly
-submitted for grant of EC. After satisfaction of the authorities, the

EC was granted in fa’vo.i.Jr of the ansWe”ring»‘Responde,_nt and other
similarly situated persons. Pursuant to the grant of EC in favour of
a project proponent for sand mining, the project proponents have
also paid huge royalty to the State Government for the purpose of
execution of the leases. Therefore, it is incorrect to submit that }
only one Regional EIA was prepared for five rivers. Bare perusal
of this para would also demonstrate that the Appellant appears to

be aggrieved by the action of the consultant who have taken up
70 projects and the answering Respondeht is one of them. The
foregoing sentence in the para under reply makes it abundantly
and absolutely clear that the fight is not bétWeen the fundamental
r to save the environment but it is betw,é_en two or more
Itants, which is prejudicial to the interest of the answering

\' .
?;Fdent and other similarly situated person.
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14. That the ‘contents of Para 14 (incorrectly numbered as Para
15) is wrong hence denied. It is denied that.the REIA was
rejected out rightly. It is submitted that the Appellant is trying to
buttress his pleadings by making incorrect and false pleas before
this Hon’ble Tribunal. i

15. That the contents of Para 15 (incorrectly numbered as Para
16) is wrong hence denied. It is denied that the Appellant's
observation are final and conclusive in nature which can be taken
into consideration by the Hon'ble Tribunal. However, it is
submitted that the conclusion of the Appellant is based on
incorrect appreciation of facts and pleadings, hence the same are
denied. The answering Respondent reserves its right to revert the
contentions of the para under reply at the time of hearing of the

case.

16. That the contents of Para 16 (incorrectly numbered as Para
17) are wrong hence denied. It is submitted that the Appellant has
uttered. vague submissions in the para under reply, hence. the

same is denied.

17. That the contents of Para 17 (incorrectly numbered as Para.

18)are wrong hence denied.

18-19. That the contents of Paras 18 and 19 (incorrectly




- 20. That the contents of. Para 20 (incOrfe'c‘tly numbered as Para.
21)is also matter of record and anything ave’rréd contrary to the

record is denied.

21. That the contents of Para 21 (in’co‘r__rectly;nggumb'ered as Para
22) do not pertain to the answering Respondent, hence need no

‘comments.

22(A-K). That the contents of Para 22 (A-K) (incorrectly numbered
as Para 23) are wrong hence denied. It is denied that the project
listed in Category-1 of 264/2018 suffers from serious illegality of
not having been uploaded a fresh individual EIA report
consequent to the direction of Respondent Nos. 1 and 2 and
despite the lack an EIA report, these projects have been cleared
for grant of EC and EC stand granted on 24.11.2018. It is
stibmitted that the answering Respondent has duly complied with
the direction of Respondent Nos. 1 and 2 by submitting the
individual EIA as ADS. It is submitted that the total mineable area
available is 631.51 Ha. for which study was to be conducted.
Since the study area for a particular project proponent falling
within 10 kilometers radius of the study area and thus the
analysis was likely to be common and similar for all the projects in
the zone of influence; It is pertinent to submit here that most of
the leases are contiguous to each other and spread over more
than 5000 Hectare of the sand deposits. It is further submittéd
that the baseline data for a particular station shall remain same

iﬁw\hether_ the same is considered for the individual leases or for

o %ﬁn‘ﬁ\r adjacent leases. It is also submitted that the baseline data
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t}érjed from the concerned study area had been prepared by
ihg the building blocks of individual EIAs. Therefore, the ElAs
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submitted for the purposes of grant of EC by the answering
Respondent cannot be "questlio‘ned by raising flimsy or baseless

grounds.

23. That the contents of Para ~'23 (inecorrectly numbered as Para
24) is wrong hence denied. It is denied that the REIA was
rejected in toto. Infact the answering Respondents have been
asked to submit the EIA as ADS which was accordingly
submitted. The said ElAs were submitted by following the
procedure and the same is based on study of the area for which
min_ing lease is to be granted. It is submitted that the SEAC did
not ask for a fresh EIA but only asked for submission of the
individual impact asses‘smrehtv reports. Therefore, the Appellant be
restrained from placing r_e'lia‘hce of word “fresh” Eefore ElA asitis

not recorded in any of the proceedings of SEIA.

24, That the contents of Para 24 (incorrectly numbered as Para
25)are wrong hence denied. It is submitted that all the documents
have been uploaded onPARIVESH website and accordingly the
ECs have been granted in favour of the project proponents on
24.11.2018. Since the procedures laid down have been duly
followed by the Project Proponent therefore there can be no fault
of the Project Proponent. It is vehemently denied that EIA reports
have never been submitted. It is further submitted that the
Appellant can assume something which is devoid of the reality,
cannot be a ground of challenge in the Appeal. It is well settled

that the Appellant has to discharge his onus and there cannot be

o \“’ é‘gprehended by any party. The Para do not pertain to the

‘L‘!)— \!
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25(A-K). That the contents of Paras 25 (A-K) (incorrectly
numbered as Para 26) are wrong hence denied. It is denied that
the EC granted to the aforesaid project requires to be cancelled |
by this Hon’ble Tribunal. On the contrary the Appeal lacks merit,

hence the same is liable to be rejected. The entire genesis of the

appeal is based on presumption and assumption of the Appellant
which is without any cogent or reasonable reasons. The Appellant
being a legal practitioner ought to understand that any averment
or allegation leveled against the parties to be met out by
subStantiating the documents and sufficient proof in support of
the contentions. Since the Appellant has failed to make out a

case, hence the same deserves dismissal.

26. That the contents of Para 26 (incorrectly numbered as Para
27) is wrong hence denied. It is denied that a de novo EIA
exercise ought to.have 'béén.‘ conducted prior to grant of EC to the
project proponent. It is denied that the EC granted in favour of the

project proponent is liable to be set aside.

27. That the contents of Para 27 (incorrectly numbered as Para
28) is wrong hence are wrong hence denied. It is submitted that
the grounds are not maintainable as the answering Respondent
has followed the laid down procedure and there is no deviation for
compliance of the procedure. Therefore, the Appeal is without

any cogent reasons, the same deserves dismissal. However, the

: Wiséreplies,to the‘ground's are as under:




mechanical manner without any application of mind. It is
submitted that the [ECs have been -granted after
~assessment and discussion in great detail of the projects
on 151 161" 17" 22™ 239 October, 2018 and again on
ond 44 15" and 16" of November, 2018 by the
Respondent No. 2. Thus, the averment made in the ground
under reply is without any basis and the same have been

averred so as to portray and picture which is not true.

(B)That the contents of Ground (B) are wrong hence denied. It
is denied that the ECs have been issued in gross violation
- of EIA notification 2006 and therefore are ex facie illegal
and void ab- initio. On the contrary it is submitted that the
procedure laid down in EIA notification 2006 was duly
followed. The Respondent Nos. 1 and 2 have evaluated all
the projects after following the due procedure i.e.
submission of Form-1, TOR ppt, draft report, uploading of
public hearing minutes and final report and individual
presentations. The entire process of evaluation continued
for more than 1 month and approximately 09 meetings

were held to discuss all the issues related with ECs.

(C) That the contents of Ground (C) are wrong hence
vehemently denied. It is denied that the ECs have been
granted on fraud and the Respondent Nos. 1 and 2 have
failed to exercise their statutory powers in rejecting the
!application. It is pertinent to mention here that Respondent
Nos. 1 and 2 have followed the procedures laid down in the

W4 }l)
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the EIA rep_erts'the ‘P'i"eject Proponents have submitted the
ElAs calling it to be regional EIAs when it was directed by
 the Respondent No. 1 to submit the individual ElAs as ADS
(Additional Data Sought) not as EDS (Essential Data
""fSought) Accordmgly the Pro;ect Proponents have.
submltted the mdnvndual ElAs wh:ch were considered in the

i veu.bse_quent meetings  and EC was granted_ thereafter.
'Therefore, it is absolutely incorrect that the Respondent

Nos. 1 and 2 have failed to exercise their statutory powers.

(D) That the contents of Ground (D) are wrong hence denied.
It is denied that there is any antedating in grant of EC as
alleged by the Appellant. It is submitted that the ECs were
approved in 248™ meeting of the Respondent No. 1 which
held on 24" November, 2018 and accordingly the ECs
have been issued .oi_n 24“? November, 2018. Therefore, the
entire basis for raising such a frivolous ground is due to
assumption of the Appellant which should not be

adjudicated in the court of law.

(E)That the contents of Ground (E) are wrong hence denied. It
is denied that the EC issued is a result of entire process

elf being vitiated due to grave illegalities However, it is

¥ g anted the EC only after evaluation of projects for more
Q;EW\I‘" than one month. It is further submitted that there were more
/than 9 meetings held to discuss all the issues related for
grant of EC. Therefore, it is inappropriate on behalf of the
Appellant to state that the procedure not followed in grant

55



of EC. It seems that the Appellant is trying to portray a
different picture than touching the real issues for the best

reasons known to him.

(F)That the contenfs' of Ground (F) are wrong héhce denied. It
is denied that there was no valid EIA report exists upon the
“basis of which project‘could have been app‘raised.xlt‘ is
'submitted that the 'Appéllant is using the word valid EIA
report, is something which is not within the domain of the
Appellant and can only be stated on behalf of Respondent
Nos. 1 and 2 or by M_i'ni‘s't_ry of Environment and Forest and
Climate Change. The EIA reports submitted on behalf of
Project Proponent was duly appraised and thereafter the
ECs have been granted in favour of the answering

Respondent.

(G) That the contents of Ground (G) are wrong hence denied.
It is vehemently denied that the Appellant can utter again
and again about the EIA report which was considered by
the Respondent Nos. 1 and 2 during the course of hearing.
Therefore, the Appellant be stopped from making such
assertions which are not correct even to the knowledge of
the Appellant. The Appellant is very well aware of the fact
that the answering Respondent has already made huge
‘investments in the form of deployment of workman, plant
and machinery as well as the payment of royalty to the
State Government and thus wants to harm the interest of
the Project Proponents. It is further submitted that the
Appellant is Counsel! for Project Proponents having their

mining leases in neighboring areas and as a result of non-




operation “of ‘the mines of answering Respondents; the.

ultimate benefit would derive to the other mine holders.

(H) That the contents of Ground (H) are absolﬁte!y wrong
hence denied. It is denied that the answering Respondent
has been directed to submit fresh EIA study. The REIA
submitted by the Project Proponent is a compendium of
environmental, as well as, scientific study. It is submitted
that merely use of nomenclature ‘Regional EIA" will not
make any difference thancluster/individual EIA. Infact the
Regidnal EIA has all the parameters for safeguarding the
environment and considers all aspects required for the

purpose of study.

(I) That the contents of Ground (I} are wrong hence denied. It

| is véhemently denied that the EC was granted in gross

violation of EIA nofification as the same wa$ not strictly

- complied. It is submitted that the EIA notification 2006 was

duly followed and the Respondent Nos. 1 and 2 had

directed the Project Proponents to comply with the
procedure in strict sense.

o
/ 3 ':«:fgg J\earing. undertaken or a fresh EIA report was submitted. It
=1 ?3: 5‘3“ ,%79 submitted that the Project Proponents have duly
R T / e k
AN ¥ E _'f‘\:’_",‘j ubmitted individual EIAs as directed by the Respondent

" No. 2 and the Appellant time and again using fresh EIA is
neither here‘nbr there. The use of word ‘fresh’ by the
Appellant is germane out of imagination which cannot be-a -
ground of challenge. Hence, the entire Appeal is 'I'ia'ble to

5%
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be rejected. The contents relating non-conductance of the

Public Hearing is emphatically denied.

(K)That the contents of Ground (K) do not pertain to the

answering Respondents, hence-need no comments.

(L) That the contents of Ground (L) are wrong hence denied. It

is submitted that the Appellant has failed to substantiate his
pleadings and therefore he is not entitled to raise the
ground on the basis of vague and without any cogent
reasons. The Appellant being a legal practitioner should
know the procedure to be followed for making the pleadings
and presentation of the same before the Court of law. At
least the Appellant in the present case cannot be allowed to
challenge the ECs granted in favour- of the Project
Proponents after following due procedure merely on
incorrect averments. It is not only pertinent but significant to
mention here that the Appellant has used the Hon'ble
Tribunal as a platform to challenge the EC for the best
reasons known to him. Infact the Appellant is also filing
pleadings on behalf of other Project Proponents operating
in the neighboring areas. Therefore, the Appeliant be
estopped from raising 'unneceésary pleadings before this

Hon'ble Tribunal.

(M) That the contents of Ground (M) are wrong hence denied.

(N) That the contents of Ground (N) are absolutely wrong

hence denied.

pacs \ifﬁ.\That the contents of limitation clause are matter of record and

; ‘fhing contrary to record is denied.
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21. That the last para in the Appeal is prayer clause to this Ho:n’ble
Tribunal which is untenable and denied in view of the facts narrated

in preceding paragraphs.

In view of above facts and circumstances the appeals are

o=

liable to be rejected

DEPONENT
o
VERIF ON
l,- a’bovenamed respondent, do hereby verify that the contents of

/ a A
Bve afﬂdawt are true to my knowledge and bellef No part of the

.’psame is false and nothing has been concealed therefrom.

VERIFIED ON THIS THE 23%° DAY OF SEPTEMBER, 2020 AT
NEW DELHI.

DEPONENT
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delh1 the * July, 2016.

S, O 769(E) —Whereas by notification of the. Govemment of India in the erstwhile - Mlmstry of
Envrronment and Forest number S.0. 1533 (E), dated the 14" September, 2006 published in the Gazette of
India, Extraordinary, Part 'IL, Section 3, Sub- section (ii) (heremafter referred to as the said notification)
directions has been given on environmental clearance for minor mlnerals and. envrronment clearance for leases
in cluster

_ And whereas, the provrsron of cluster in the said. notlfrcatlon is causing practical d1ff1culty in the State
of Rajasthan, where a large number of small size (15x30 sq. mt or 30x60 sq. mt) leases and quarry licenses are
operational for many years. A large number of such leases have been granted years before, and have been
further fragmented with family partitions. These mines are located adjacent to each other leaving no space
‘between two leases, which make it difficult to prepare and implement Environment Management Plan for
individual leases; o | ' '

And whereas, many of the lessees who applied for environmental clearance for 1nd1v1dual leases but
by classification of cluster in the said notlﬁcauon are being included in B1 cateaory and has to be processed
at the State level, whereas the work of appraisal and env1ronmental clearance for small leases is assigned to
the district level authorlty,

And whereas, in view of the sudden unemployment of a large number of persons in the State of
Rajasthan due to closure of nﬁnes,- the Central Government hereby arnend_s the said notification by exempting
public notice inviting objections and suggestions from persons likely to be affected thereby under clause (a) of
sub-rule (3) of rule 5 of the Environment Protection Rules, 1986, in public interest;

Now, therefore in exercise of the powers conferred‘by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment . (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests number S.0. 1533(E), dated the 14" September, 2006 after having dispensed with the requrrement of
notice under clause (a) of sub-rule (3) of the said rule 5 in public mterest namely :—

In the said notlﬁcatlon -

(a) in the Schedule, in 1tem 1(a), in column (5), entry’ (u) shall be renumbered as entry (111) and before
entry (ii) as so renumbered, the following entry shall be inserted, namely:-

“(11) for pI'O_]eCt or act1v1ty of mining of minor mmerals of Category ‘B1’ in case of cluster of mmmg
lease area;”;

(b) in Appendix XI.-
(1) for paragraph 6, the following shall be substituted, namely:-.

“(6) A cluster shall be formed when the distance between the peripheri_es of one lease is less
than 500 meters from the periphery of other lease in a homogeneous mineral area which shall
be applicable to the mine leases or quarry licenses granted on and after 9" September,
20137,

(i1) after the Table relating to “Schematic Presentation of Requirements on Environment
Clearance of Minor Minerals including cluster situation” and before Appendix XII, the
following Note shall be inserted at the end, namely:-

66
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“Note .- ( 1) In the State of Rd_]dS[h'm for mining of mmor minerals, in srtuatlon of a large
number of leases or quarry licenses of very small size (up to one hectare each)’ in
contiguous area, the Mines and Geolouy Department of the State Government shall,-

(A) define the size of cluster as per local - situation for effective formulation and
1mplementat10n of mine ‘plan and Environment Management Plan; .

(B) prepare mine plan and an Environment Manaoement Plan for the cluster;

(C) prepare a Regional Mine Plan  and Reoronal Env1ronment Management Plan -

. including all the clusters in that contiguity. '

(D) jprov1de for mobilistation of funds from the Project Proponents in predetermmecl
proportion for implementation of cluster and Regional Environment Management
Plan.

(2)- . The District Mineral Fund can also be used to augment the fund for implementation
of Environment Management Plans.

(3) - The Environment Management Plan shall be prepared and presented within ninety
days from'the date of publication of this notification in the Official Gazette for environment
clearance granted on or after 15" January, 2016 to any lease in that cluster. The
recommendation of the State Expert Appraisal Committee and approval of the State
Environment Impact Assessment Authority shall be granted within sixty days of presentation
of the Environment Management Plan.

) The implementation of the Environment Management Plan shall begin within six

months from the date of publication of this notification in the Official Gazette. The
Environment Management: Plan shall be monitored at the interval of six months by the
concerned State Environment Impact Assessment Authority.

S5 The leases not- operatlve for three years or more and leases Wthh have got

envxronmental c¢learance as on 150 anuary, 2016 shall not be counted for calculatmg the area

-of cluster, but shall be included in the Environment ‘Management Plan and the Reglonal
~Environmental Management Plan.” ' :

[ No. Z'_1 1013/98/2014-IATT (M) ]
MANOJ KUMAR SINGH, It. Secy.

The prmc1pal notification-was pubhshed in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number S.0: 1533 (E), dated the 14" September, 2006 and subsequently
amended by :-

$.0..1949 (E), dated the 13th November, 2006;
$.0. 1737 (E), dated the 11th October, 2007;
$.0. 3067 (E), dated the 1st December, 2009;
$.0. 695 (E), dated the 4th April, 2011;

$.0. 156 (E), dated the 25th January, 2012;
5.0. 2896 (E), dated the 13th December, 2012;
$.0. 674 (E), dated'the 13th March, 2013;
S.0.2204 (E ), dated the 19th July 2013;
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S.0.-
S.0.
~S.0.

S.0.
5.0,
S.0.
S5.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.

2555 (E ). dated the 21st August, 2013;
2559 (), dated the 22nd August, 2013;
2731 (E), dated the 9th September, 2013:
562 (E), dated the 26th February, 2014;
637 (E). dated the 28th February, 2014;
1599 (E), dated the 25th June, 2014;
2601 (E), dated the 7th October, 2014;
2600 (E), dated the 9th October, 2014;
3252 (BE), dated the 22nd December, 2014;
382 (E), dated the 3rd February, 2015;
811 (E), dated the 23rd March, 2015;
996 (E), dated the 10th April, 2015;
1142 (E ), dated the 17th April, 2015;
1141 (B), dated the 29th April, 2015;

S‘.O.\l 834 (E), dated the 6th July, 2015;

S.0.

$.0.

S.0.
S.0.

2571 (E), dated the 31st Angust, 2015;
2572 (E), dated the 14th September, 2015;
141 (E), dated the 15th January, 2016; and
648 (E), dated the 3rd March, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064

and Published by the Controller of Publications, Dethi-110054.
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SN. | TOR: _COMPLIANCE CITATION

1. ..| The TOR shall be valid strictly for | The annual production has not been Annexure-II,
the annual production/yearly - | changed or altered in any of the document. | LOI ‘
production as given in the It is as per the approved Mine Plan and in’ Annexure-III,
approved Mining Plans of the accordance to LOI - TOR

respective proposal.

Annexure- IV,
EC .

2. Regional Environmental REMP for the study area has been discussed | Chapter-10
Management Plan study should in Chapter-10 :
be carried out.

3. | Regional combined area of As the leases of various study areas are Annexure-I,
homogeneous leases in cluster situated on river Betwa, a google map Combined
situation should be verified by showing the study area and mine sites regional map
DMO. included in Environmental Impact of leases.

Assessment (EIA) is attached. More over all
the applications submitted are based on the
tender by Government of UttarvPrades'h.

4, | Certificate from Mining Officer = | Cluster Certificate is attached as Annexure. | Annexure-IV,
that there is no other mining area | Within the stretch between 25°54'25.56"N | Cluster
exists within 500m periphery. | & 79°39'42.55"E ‘to = 25°55'34.68"N & | Certificates

80°16'12.74"E of River Betwa, there are
total 31(B2= 09 + Bl= 22, though PH minutes received
only for 12 Projects) number of Mine Leases
which are included in EIA. Other mine
leases exist. :

5. CER cost to be calculated for The total CER cost is Rs. Chapter- 2,

individual lease. 20,91,743 (Twenty lakhs, Ninty one '
' thousand and seven hundred Forty three
Only) -

6. | Anintimation regarding Intimation regarding conducting the - Annexure-VI
conducting the monitoring to be | monitoring has been sent to the concerned | Intimation
sent to concerned District departments. Intimation letter is annexed as | Letter for .
Magistrate and State Pollution Annexure. s ' ' Environment
Control Board Office _ ' Monitoring

7. | Thelab conducting the analysis | “The Research Institute of Material Annexure-VII
should be authenticated and Sciences”, New Delhi lab is NABL certified. | NABL
registered. The certificate is attached as Annexure. Certificate of

RIMS
V _~ | Laboratory
8. Public hearing to be conducted as | Public Hearing for project was conducted | Annexure- VIII
per EIA Notification,2006 on 19/09/2018 as per EIA Notification, Minutes of
2006 and the minutes of same are attached | Public Hearing
as annexure Compliance of
PH project
Lease Village, Public wise is given
Detail Tehsil, Hearing || in
District Date Chapter-II
Sand Bhedi PH
TOR compliance I-2

£g”




s >

[ENVIRONMENTAL IMPACT ASSESSMENT]

 Shri Kanha Construction Company

/Moram Kharka,Sarila, conducte
mining at Hamirpur don
Khand No. 19.09.201

23/13 8

A copj/ of document in support
of fact that the proponent is the

‘rightful lessee of the mine

should be-given,

Letter of Intent has been issued by DM -
Hamirpur indicating the names of lessees as
applicant are attached as Annexure.

Annexure-II,
LOI

10.

Approved mining plans for all the
mining projects '

Approval Letters of the Mine Plan of the B1
projects are annexed as Annexure to the
application and form-1.

Annexure-IX

Approved
Mine Plan -
Letters.

11,

Al documents  including
approved mine plan prepared by
RQP (Authorized by Indian
Bureau of Mines), EIA and public

‘hearing should be compatible

with one another in terms of the
mine lease area, production level,

‘waste - generation. and its

management and mining
technology and should be in the
name of the lessee. The mine
plan should take into account the
conditions of the mine: lease, if
any, in terms of distance to be left
un-worked from the . river
flowing nearby

Mine plan is prepared by RQP Mr. Harish
Chandra. ,

The 'EIA report and Public Hearing
documents are compatible to each other in
terms of Mine lease area and other details
as no detail have been altered.

All the concerned documents are in the
name of lessees. -

The Mine plan is made after physical
verification of site and details like

‘unworked area etc have been described in

Mine Plan & the working and restricted area

is specified.

Unworked
Area Details in

12,

The study area will comprise of

10km zone around the mine -
lease from the lease periphery. -
and the data contained in the EIA
such as waste generation etc
should be for the life of the
mine/lease period. ‘

125°54'25.56"N - &'
' 25°55'34.68"N &

stretches . between

79°39'42.55"E. - to
80°16'12.74"E buffer
zone and EIA study like waste generation,
etc from the proposed project has been

The - study = area

done considering lease period of 5 years.

Chapter-2,

13

Land use of the study area
delineating forest area,
agricultural land, grazing land,
wildlife sanctuary and national .

park, migratory route of fauna,
‘water bodies, human settlements-

and other ecological features
should beindicated. = =~

Land use map of the study area is - discussed
in Chapter-3

Annexure X..
Land use map
of study area

Chapter 3 at

section3.1, -

14.

Land use plan of mine lease area
should  be
encompass’ pre-operational,
operational and post-operational

‘prepared and discussed
‘encompassing Pre-operational, Operational

prepared = . to

Land use plan of the mine lease area is
in . chapter-2

& Post Operational Phrases.

Chapter-2,

TOR compliance
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phases and submitted.

15. | Location of National Parks, All the details of individual ‘project' is given | Chapter- 02
Sanctuaries, Biosphere Reserves, | in Chapter-02 along with the general | Toposheet
wildlife Corridors, description of project. 10 Km Map of
Tiger/Elephant Reserves o . , ~ | study area
(existing as well as proposed), if | District specific working plans are attached | attached  as
any, within 10 km of the mine as annexure. annexure-XIX
lease should be clearly indicated
supported by a location map duly Annexure- IX
authenticated by Chief Wildlife Autheticated
Warden necessary clearance, if working plans
any, as may be applicable to such
projects due to proximity of the
ecologically sensitive areas as
mentioned above should be
obtained from the state Wildlife
Department / Chief Wildlife
Warden-under the Wildlife
(Protection) Act, 1972 and copy
furnished _ ‘

16. | Adetailed biological study for the | Detailed study by our in house FAE (EB) for | Chapter 3
study area [core zone and buffer | biological environment is carried out and | under section
zone (10 km radius of the detail of flora and fauna in core and buffer | 3.8
periphery of the mine lease)] zone is given in Chapter 3, under section of
shall be carried out covering both | Biological Environment.
terrestrial and aquatic flora and
fauna. Details of flora and fauna,
duly authenticated, separately
for core and buffer zone should
be furnished based on field
survey clearly indicating the .

Schedule of the fauna present.

17. | Impact of change of land use Since the proposed project is of river bed Chapter- 02
should be given sand/moram mining which will be - '

replenished subsequently, therefore there
will be no change in the land use.

18. | Impact of mining on the No such impact is envisaged as the .Chapter-2,
hydrology of the area including propaosed mining method (Bar Scalping, section- 2.8
water flow in the river adjoining | recommended in SSMMG, 2016).
the mine lease. It should also . Mining is proposed above the ground water
take into account the inundation | table and 1.0 m above the water level so.the
of mined out area due to flow of | impact on hydrology and inundation in not
water from the river. apprehended.

19. [ R&R plan /compensation details | The mining lease area is Government land Annexure-XV

for the project affected people
should be furnished. While
preparing the R & R plan, the
National Rehabilitation &

and there is no habitation in the area, soR &

Rplan is not applicable for this project.

However, village wise status of DW,
Sanitation, Road, Health facilities &
Education is Annexed as Annexure-XV.

Resettlement Policy should be

TOR compliance
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kept in vi_ew.v‘ln reépect, of SCs /. |

STs and - other -weaker sections
need based sample survey, family
wise, should be undertaken to

assess their requirement and
‘action” programmes
accordingly - -integrating ' the

prepared

sectoral programme of -line

The activities related with social
responsibility of PP will be planned in -
consultation with local administration and
action.plan will be submitted along with:
first compliance report. =~

impact of the project on the air
quality of the area. It should also
take into account the impact of
movement of vehicle for
transportation of mineral. The
details of the dispersion model
used and input parameters used -
for modeling should be provided.
The air quality contours may be
shown on a location map clearly
indicating the location of the site,
location of sensitive receptors, if

been prepared and mentioned in Chapter 3.

Monitoring results for Air, Noise, Surface
water, Ground Water are attached as
Annexure XII:

There are No stone crushers or any related
activity in nearby area. However there are
number of functional and proposed mining
leases in impact zone.

departments of. . the = State
-Governments.

20. | 02 km Kachcha haul road to bhe Length of haul road is given in chapter-07 | Chapter-07
made motorable. Submit plan Plan for. making moterable road is given in | Section-7.9.
' chapter-8. Chapter-08

' Section 8.2

.21.. | One season (Non Monsoon) | Non-monsoon season data has been Chapter-03

primary  baseline . data on | collected by NABL certified Laboratory and | Section 3.4.1

‘ambient air quality (PMzs, PMuo, | given in chapter 03 of REIA, Chapter-06

SOx and NOy), water quality, | . Section 6.2.1

noise level, soil and flora and | The location of monitoring stations are

fauna shall be collected and the | taken as per CPCB & BIS guidelines.Project

AAQ data so collected presented | wise locations are discussed in chapter-06

data-wise in the EIA and REMP

report. - Site-specific

meteorological -data should also

be collected. The location of the

monitoring stations ' should be

justified.

22. | There should be at least one Monitoring locations are decided Chapter-3
monitoring station within 500 m | considering the pre-dominant wind Section3.4.1
of the mine lease in the pre- direction. Free Silica is also analyzed in Air-. | Section3.4.2

‘dominant downwind direction. Quality Parameters. Details of Monitoring
The mineralogical composition of | locations are given in Chapter- 03 of EIA.
PMy, particularly for free silica ' . i
should be given.

23. | Air quality modeling should be Air Quality modeling has been carried out Chapter-3
carried out for prediction of and detailed Air Quality contour map has Section3.4

Annexure-XII
Monitoring
Reports

TOR compliance
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any and the habitation. The wind
‘rose showing pre-dominant wind

direction may also be indicated
on the map. The impact of stone
crusher nearby should also be .
taken into account.

The wind rose diagram i is shown as AAQ
Modelling figures.

data, it may clearly be shown
whether working will intersect
groundwater. Necessary data
and documentation in this regard
may be provided. In case the
working will intersect
groundwater table, a detailed
hydro geological study should
be undertaken and report
furnished. Necessary permission
from Central Ground Water
Authority for working below

mining activities of the proposed project. As
per SSMMG, 2016 sand mining is not -
allowed below 03 m or 01 m above ground
water level. It will not intersect the ground
water table.

Below ground water working is not
proposed and pumping will not be required.
Permission from CGWA is not applicable.

24. | The water requirement for the Total water requirement will be met Chapter- 02
project, its availability and through tankers for individual leases.
source to be furnished. A Details of water demand is given in Chapter-
detailed water balance should 02. :
also be provided. Fresh water

.| requirement for the project
should be indicated :
25. | Necessary clearance fromthe | The total water requirement will be met Not applicable
competent Authorlty for drawl of | through nearby existing borewells / prlvate ‘
requisite quantity of water for tankers. Water will be purchased from
the pI'O]eCt should be provnded nearby sources, so clearance for drawl of
‘ water is not required. ‘

26. | Details of water conservation For dust suppression and Plantation, | Chapter 2.
measures proposed to be recycled water from tankers will be used. | Section 2.16
adopted in the projected should | Also waste water from bathing or cleaning
be given. will be reused for dust suppression.

27. | Impact of the project on the There will be no . infrastructure | Chapter-4 .
water quality both surface and -development on surface water to obstruct | Section- 4.5
groundwater should be assessed | the flow of river. Also during rainy season,
and necessary safeguard there will be no mining operations.
measures, if any required should The ground water quality will not be
be provided. changed because mining activity will not

intersect the ground water table as it is
restricted to 3m depth in river bed and 1.0
m above water level
Impact of project on surface and ground
water is monitored and mitigation
measures are also provided in Chapter 4. ‘
28. | Based on actual monitored Ground water will not be disturbed by the Chapter-3

section3.2D

TOR compliance
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“ground water and for pumping of
groundwater should also be -
obtained and copy furnished.

29.

V'Detai[s of first order stream, if | The proposed project is for the River bed | Annexure-XIV-
any passing through lease area |.sand mining at Betwa River. No diversion or |-Drainage map
and modification diversion - modification of water channel is proposed | showing  1st,
proposed, if any and the impact - | or expected due to mining activities from | 2nd & 3rd order
of the same on the hydrology the proposed project. Any rivercrossings | stream
should be brought-out. shall be-done after due permission of the
, [rrigation Department.
No first order stream is passing through
lease area.
30. | Details of rainwater harvesting Proposed project lies ‘in the. river bed of | Not applicable
proposed,if any, in the project Betwa, composed of sand. having high
_should-be provided. porosity, hence no need of rain water
D ‘harvesting .as water itself percolates easﬂy
iy 2 P and reaches aquifer.
31. [-Information on reduced levels . , Chapter-3
site elevation, working depth, | Diagram of working depth along with pre & | Fig3.18
groundwater table etc. below - post monsoon water table is given in
natural surface level should be Chapter-3
provided. A schematic diagram
may also be provided for the
same.
32. | Quality of solid waste generated | Negligible amount of solid waste is expected | Chapter- 02
to be estimated and details for its | to' be generated by daytime activities of
disposal and management should | labours. The area is devoid of top soil and
“"be pr0v1ded The quality, no waste will be generated during the
volumes and methodology mining activities. Lease wise waste
.planned for removal and- generation will be covered in chapter2, sub
utilization (preferably chapter2a.
1 c0ncurrently) of top soil should
be indicated. Details of backfilling.
.proposed if any, should be given.
It may be clearly indicated that -
‘out of the total waste generated
" during the mine life, how much
_quantity would be backfilled and
“how much quantity would be - -
disposed off in the form of . -
external dump( number of
dumps, their height, terraces etc.
-to be brought out) - ‘
The reclamation plan, post mine *| Land use ‘plan and green belt development | Chapter-7

33,

land use and progressive green -
belt development plan shall-be -
‘prepared in tabular form

(prescribed format) and

plan is dlscussed in Chapter- 07 of EIA.

Section7.12 )

"TOR compliance -
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submitted.

34.

Impact on local transport
infrastructure - due to the
project should be indicated.
Projected increase in truck traffic
as a result of the project in the
present road network (including
those outside the project area)
should be worked out, indicating
whether it is capable of handling
the increased load. Arrangement
for improving the infrastructure,
if contemplated (including action
to be taken by other agencies
such as State government)
should covered. .

Excavated sand will be carried to NH-
86,NH-76,SH-21,SH-42,SH-91 in Hamirpur
and NH-25,SH-70,SH-21,SH-91 in Jalun via
connecting road. Traffic analysis is given in
Chapter- 07 (Additional Studies)

Proposal for the same will be given in first
compliance report.

Chapter-07
Section7.9 -

35.

Details of the infrastructure
facilities to be provided for the
mine workers should be included
in the EIA report.

Facility that is proposed for local labours /
permanent population is given in chapter-2

Chapter-02
Section2.17

36.

Conceptual post mining land use

‘| and Reclamation and

Rehabilitation of mined out area
(with plans and with adequate
number of sections) should be
given in the EIA Report.

Post mining land use will not be changed.
Scraped sand will be replenished every
year. Although bank protection measures
will be included in chapter-07.

Chapter-07.
Section7.10

37.

Phase-wise plan of green belt
development, plantation and
compensatory afforestation
should be charted clearly
indicating the area to be
covered urider plantation and
the species to be planted. The
details of plantation already done
should be given

The detail of proposed plantation is given in
chapter 7.

Chapter-07.
Section7.10

38,

Occupational health impact of
project should be anticipated and
preventive measures initiated.
Details in this regard should be
provided. Details of pre-
placement medical examination
and periodical medical
examination schedules should be
incorporated in the REMP.
Special attention should be in
view of the stone crusher nearby.

These points are included in CER (Chapter-
08) of project and implementation ofthe .
same would be done in discussion with local
authorities. Periodical medical examination
and health camp is proposed in the REMP.

Chapter- 08
Section8.1.3

39.

Measures of social-economic
significance and influence to the
local community proposed to be

Village wise details of the study area are
given in Annexure XV respectively.
Measures of Social-economical support

TOR compliance
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provided.by project proponent;
.should be indicated. As far as '
possxble quantitative dimensions
may be given with time frame for
implementation.. :

| system will be finalized with local
-administration on need basisand - -

quantitative dimensions may be given w1th‘
time frame for implementation submltted .
with the first compliance report.

40. | Detailed environmental REMP is discussed and givenin Chapter 10. | Chapter-10
_managemerit plan to mltlgate the (I D I~ - |'REMP
-environmental impacts which, | No stone crusher instalted nearby proposed
should inter-alia-should inclide . - project site so prevention of silt flowing in
the 1mpact dueto change of land the river is not applicable. However there. -

| use, due to loss of agrlcultural are number of functional and proposed.
land and grazing land, if any, mining leases in impact zone. -
occupational health impacts- a '
beside other impacts of the
pro;ects 1t should also take into
account the impacts.due to stone
crusher nearby and also provide
for preventing the silt from going
into the river. - :

41. | Risk assessment and disaster The possible risks in the case of river bed | Chapter 7.
management plan dueto. mining project are bank erosion, floods, | Section- 7.2
inundation of mine as a result of . | accidents due to transportation etc. Mining '
its location close to the river -and allied activities are associated with
should also be examined and several potential hazards to both the
addressed. -employees and the public at large. All these

are discussed in-

42. | Public hearing shall be taken as Public hearing points are discussed in Chapter I
per law. Public hearing points Chapter II of REIA report. Public hearing
raised and commitment of the - : compliance -
project proponent on the same The minutes of Public hearing is attached as _
along with the time bound action | Annexure VIII Annexure VIII
plan to implement the same ' ' Minutes of -
should be provided. . Public Hearing

43, | Details of litigation pending There is no litigation pending against this Not applicable
against the project, if any, with- project or project proponents.
direction / order passed by any
Court of Law against the project

should be given.

44, | The cost of project (capital cost Proposed detailed recurring & non- Chapter- 02
and recurring cost) as well as the | recurring cost for the project is discussed in
cost towards implementation of | Chapter 2
REMP should clearly be spelt out.

45, | Present position of distances of | All these details are given in chapter-2 in Chapter- 02
railway lines, National Highway | accordance with PFR of project. Annexure XV
including culverts and bridges, ’

Reservoir, lake, Canal, Road | Village wise details of the study area are
including culverts & bridges, | given in Annexure XV respectively
TOR compliance x -9
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‘and - existing

| included

Soil  conservation works,
nursery plantation,  check dams,

water - _supply schemes &
irrigation ~  schemes, - water
sources = ‘such as  Springs,

Infiltration galleries, Percolation

wells, Hand pumps, Tube wells

flood control /
work -should be
and - indicated in
location map

protection

46. | Proponent . should - submit | The project pertains to new mining lease. | Annexure 1.
attested photocopy of the | Letter of Intent has been issued -DM | LOI
'sanction of mining lease by the | Hamirpur indicating the names of lessee as
State Government. - ' applicant are attached as Annexure L.

47. | The Company will have a well | Detailed Environment Policy of all the Chapter-06
laid down Environment Policy | lessees are given in Chapter- 06 Section- 6.5

[ approved by its Board of (Environment Monitoring Plan) s
Directors and it may be detailed -
in EIA report. :

48. | The Environment policy must | The Environment Policy is attached ' as | Annexure-XIIl
prescribe for standard operating | annexure-XIII in. which details related to | Environment
process/procedures to bring into | Standard Operating . Procedures, | Policy

| focus any infringement/ | infringement etc. is explained in detail.
deviation/ violation of - the
environment or- forest norms/ | The mine manager will be responsible for
conditions and it may be detailed | the compliance of Environment Policy at
in EIA. site.

49. | The hierarchical system Detailed Administrative order to deal with | Chapter-6
Administrative order of the environmental issues given in Chapter- 06 Section6.6
company to deal with the (Environment Monitoring Plan)
environmental issues and for
ensuring compliance with the EC
conditions and details of this
system may be given.

| 50, | The company must have system | The same has been discussed in Chapter- 06 Chapter-6
of reporting of non- (Environment Monitoring Plan) Sectioné6.6
compliance/violations of
environmental norms to the
Board of directors of the
company and/or shareholders or
stakeholders at large. This -
reporting mechanism should be
detailed EIA reports.
TOR compliance BeAg [-10
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Annexured

Ty

M/s Kanha Construction, Khand No. 23/13 in Village- Bhedi

Kharka, Tehsil - Sarila, District — Hamirpur, U.P

L. School 2.5
2. Hospital 3.5
3. Road(MDR) 3.5
4, Railway Station 24.5
5. Chak Road. [ 0.8
6. Bridge or embankment. 4.5
7. Water supply - -
/Trrigation scheme
8. Reservoir/ canal -

+
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_Sampling locations fof Ground Water Monitoring

i =

; e
= R TS

o

e

L
. T3 i

Hajipur Saliya Buffer Zone

25°53'19.68"N

2. GW5 © | BhediDanda | Buffer Zdéne 25°52'2.07"N.  79°50'23.13"E
3. GW6 | Baragawn Buffer Zone 25°54'58.45"N  79°49'40.62"E
4, GW7° Bhedi Khurd Buffer Zone 25°54'38.33"N

79°50'32.83"E




sampling locations for Surface Water Monitoring

g

ey

{1 L b

JEr

Pathreta

Core Zone

25°53'53.27"N

Bhedi Kharka

Core Zone

25°54'43.66"N

79°48'56.89"E

7. SW7

Bhedi Danda

Core Zone

25°53'47.27"N

79°49'53.89"E




sampling locations for Air Monitoring

% A2 ﬂs?fer_z_br_mé(uw')_ 25°52'55.45'N  79°46'19.63"E

7. AQ7 Bhedi Kharka Impact Zone(DW within 500m) | 25°54'17.71"N  79°48'48.16"E

8. AQS8 - Bhedi Khurd Buffer Zone(CW) 25°54'38.33"N  79°50'32.83"E
| 11. AQ11 Bhedi Danda Buffer Zone(DW) 25°53'26.74"N 79°49'22.00"E

22




Sampling locations for Noise Monitoring

Buffer Zone

_ S@?WQ@JE’S i'_'wavsm Jecf’*A(e : :
NQ 2 : Basrehl Buffer Zone 2-5°52'55.45f'N .79°46'19.63"E
2 NQ 7 Bhedi Kharka | Core Zone 25°54'17.71"N  79°48'48.16"E
3 NQ8 Bhedi Khurd | Buffer Zone: 25°54'38.33"N  79°50'32.83"E
4 NQ 11 Bhedi Danda 25°53'26.74"N 79°49'22.QO"E

$3




,QISamnliri‘r.( locations for Soil Monitoring -

e

Majipur Saliya

Buffe;-Zone

2. Bhedi Danda | Buffer Zone 25°52'2.07"N__79°50'23.13"E
3. Baragawn' Buffer Zone 25°54'58.45"N 79°49'40.62"E
4, Bhedi Khurd Buffer.Zone 25°54'38.33"N  79°50'32.83"E

3y







: S ¢

~ . é%hﬁﬁ.ﬂ!ﬁg%&uﬁ. S A e e . RN T I YR L e U T s “‘E%Emw.ﬂuuﬂhhnlh DAR LS en s i Stk a-w.uﬁé%rﬁuumﬁ.ﬁ

_ :_m A10891e)-qns| g :A10893e)
(8)1 -9007 ‘uonesynoN vii 12d se a[npayds AIANDY

d'N andIiey -11s1g ‘e[LIes -[ISYa L.
‘ex1eyy 1payg -o8e[[IA ‘€T/£Z ~'ON PUBY] I pajeao]
Auedwo) UuonNINISUOD eyuey LIYS

JO asea] Suluiuwl Wn.LIop /pues
Jo

SJUERIEI]) JUIWUOIIAUY JO jue.as 9] .10jJ

S (dIW3Y) dINE [euOISaY
ﬁ (via) uszmmwmm¢ joedur] [pauwuOIIAUT Jo uoilrluasa.ad [esierddy
e 913 03

a0 AILLINWOD TVSIVIddY LHAdXH TIATT LLVLS
_ 2

| + 1503 JINF 10} mhmaEmE PUy ueuLIteyy a[q,uoH 9y,L

i S.mn wum mmﬁo_m SaLLI0D[aM SJURID 183 JO JBeyaq uo

mouyanT




3

DISCLOSURE OF CONSULTANT

ENV Developmental Assistance Systems (India) Pvt. Ltd.
(QCI Accredited under NABET Scheme for ‘Category A’ Projects)
Corporate om_nm D-2247, Indira mem:, Lucknow - 226 016

05:2 Council of India

National Accreditation Board for
Education & Training

E "CERTIFICATE OF ACCREDITATION

ENV Developmental Assistance Systems (1} Pvt. Ltd.
. . D» 2287, indirs Nagar, Lucknow - 216016

Accredited as Catagory - A organization under the QCH-MABET Scneme for Accreditation of EIA Cansultant

EIA
Coordinator

Mr. B.M.S. Negi

(for Category A Projects :.Em._q Activity Schedule 1(a))

Dr. Ritu Pandey

(for Category B Projects under Activity Schedule 1(a))

FAE- AP

Dr. Ritu Pandey

Or & Versslon 3 far areparing E'A-EMP rapors in the fallowing Sectors:
3 [P— T [e=EmL ] | | FAE- WP Mrs. Tushali Jagwani
1 Mining of minerals induding opencest / undergrour d minisg 1 1 (3 (il A
3 M g e FAE- SE Mr. Akhil Prasad
4 Certen) plants - = E] i) - B
[ 5__isiteres 3 wo | st | A
. mmm..ﬁ.,___,hwﬁwﬁhxﬁﬁ gwimmn| w0 | sm s FAE- EB Dr. Bajrang Singh
7 Highways ELS 74 A
a nas:.o..;..anv..me__ﬂ_saﬁgsu auarn__z.nzuszﬂ_ 3w | w8 -
s s 1+ | | FAE- Hydrology Mr. B.M. Agarwal
Hotes Names of approved EIA Coordinptors and For Hrvo Buperis are menBined in FA AC minwess dived Aug.

11, 2017 posted on QCI-NABET website.

The Aczreditation shoil remoin in force subject 10 tontinued complionce to the terms and canditions mentioned in OG-

NABETs lerter of acereditation beoring no. GLI/NAEET/ENV/ACG/17/0452 dated Dec. 11, 2017.The occreditotion heeds

1o be tencwed Wefore the Pxpury dofe by ENV Drwelogsnental Assistarce Snterms 7 Pet. Nid., ducknow folluwing due
- process of nssessment

Sr. Directol NABET Certificate No. Valid il
Dated: Dac, 11, 2017 NABEY/ EIA/1720/ RA 0078 02.04.2020
For 1he apdated Lct of ited EIA C 1 d1h appraved Sectors plasse refar to QCHNABET websie.

2

FAE- Geology

Mr. Gautam Ghosh-

FAE- NV

Mr. M. K. Mishra

FAE- Land Use

Mr. B.M. Agarwal

FAE- RH

Mr. M. K. Mishra

FAE- SC

Dr. Bajrang Singh
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Drainage basin of Betwa River

River & Water Bodies
Legend
.| B Mning Sites
m.. . Bridge
' River .
<; Sand
Drain
5 Water Bodies
A 15t Order
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Matrix of projects included in the EIA

Ol

Sand /Moram mining at

221.30 Kandaur, Sadar, Hamirpur M/s R Trad
! Khand No. 11/05 to 11/06 = r, Hamup /s Rama Traders

;

10. Sand /Moram mining at Yes
Gata No. 747, Khand No. 40.02 Pathreta, Kalpi, Jalaun M/s Eureka Mines and Minerals LLP

o1

_ . & ¥i ini h -
11| Sand /Moramminingat | 4, 45 | phedi Kharka, Sarila, Hamirpur | M/s Harihar Minerals LLP es
Khand No.- 23/19
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Layout & Landuse Plan of the E&mma site

S ar 2 E ermSaae
SR vy L

. ek emer S AR e e e e et e
4 ST e,
! ' . e,
- P P,
»w
o
vii{f!slo
[ roemrr wan mee
e ST T
) = e S TR ST ETEIRT AR R AR R
= : TR AT I I IT RN Ao, A R N naﬁwuv e
- AT S i et g - TOR e T ] =y
e Nmumm.rwlh.u..w:, R B e omive: 18 B e e
2w T S YT 1 e e
- e Z =2 = RSt S i e e A RS &, RN TES mern awenes
5 - s =TS r ey e T e rores = T —_ | RREIRRES T e S Sk e o SEEA e Y P T &
f e Rl ] ey mgg ﬂhﬂ Iu‘uhnvfuﬁmaﬁ L~ e —— R o S
e P ERineess Erdeges 00 e
Lrsanitey Lirnes . — e e S D S A e B A B, — s wnn .
T iﬁ@mmmww..ﬁhm:?hﬁahllnlrm B R ] ST av gixs >
s o K Fareeawd Eowaw LATmues TR o I Lt Rl SR R AT £ SN
EITIRE A e B T ) e S e &
I o g e - ——

TOTAL
?_:Zm LEASE
>Nm>

::&

12.145 HH m:u

m»




331S 109load a3 Jo Aladewu] I3I[[a3es

/




e

Connectivity & Environmental Sensitivity of the E.cumnn

N mmwmmﬁ wm:s\m% mﬁmﬂos

Wm:s\m% mmmﬁo: Nm:: N% m WBV_AZV

Nearest state highway SH 91 (Hamirpur-Kalpi)- 9.0 km* (N)
Nearest Airport Kanpur Airport-80.5 km* (NE)
Nearest city ‘Nearest City/Town: Hamirpur: 32.50

1. |School

2. Hospital 3500m

3. Road (MDR) 3500 m

4. Railway station 24500 m

5. Chak road 800 m

6. Bridge or embankment 4500m

7. Water mCEu_v\\ :EmmE\OS scheme Not found in 5 km buffer zone radius
8. Reservoir canal Not found in 5 km buffer zone radius
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Details of Public Hearing

Project- Shri Kanha Construction Company, at Khand No. 23/13, Village -
Bhedi Kharka, Tehsil - Sarila, District - Hamirpur

River- Riverbed of Betwa River

TOR issued on 25 May, 2018

Paper- Dainik Jagran, Kanpur (Hindi), Indian Express (English) on 17th
August,2018 .

Date- 19.09.2018.

Place-Auditorium of Tehsil Sarila, Hamirpur

UPPCB personnel-Dr. Madhvi Kamalvanshi

Consultants- Mr.B.M.S. Negi (EC), Mr. Dewanshu Kumar (FAA),Mr.Rishabh
Verma

1. | No question was raised by the villagers present in the meeting.
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mmam::mr_onmﬂcsm for Ground Water

Monitoring

Sl. No.| Station | Location | StudyArea ,.__..__.,_,\___.”,__m.,_w_._.__,.M__..”___\._.,____,noaw&:unmm. o
Code S B
1. GW 1 Hajipur Saliya |Buffer Zone 25°53'19.68"N  79°47'49.90"E
2. GW5 Bhedi Danda |Buffer Zone 25°52'2.07"N 79°50'23.13"E
3. GW6 Baragawn Buffer Zone 25°54'58.45"N  79°49'40.62"E
4. GW7 Bhedi Khurd |Buffer Zone 25°54'38.33"N  79°50'32.83"E
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Summary of Ground Water Monitoring Results

_ >nnmvn Permis
7 | able .-sible
* Limit | Limit
<1 5 15
: A bl | A bl
Odour - Agreeable | Agreeable greea greeabl | Agreeab | Agreeab
e e le le
pH Value :
- 7.13 7.21 7.33 7.22 6.5 :
at 25°C 8.5
Agreeabl | A bl |A b|A b
Taste - Agreeable | Agreeable | greed greea greea greed
e e le le
Turbidity NTU 0.5 0.2 0.4 0.5 1 5
Total
Dissolve mg/L 4472 451 473 443 500 2000
Solids
Chloride | 1| 383 39.4 40.3 38.6 250 | 1000
(asCl)
Fluoride | o/ | o012 0.08 0.09 0.1 1 15
(as F)
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Sampling stations

pH values of Ground Water samples at different

pH in Groundwater samples
#1 pH Value at 25°C

—

)

DAS

DA

Acceptable Limit  Permissible
. Limit

Locations
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TDS, Total Hardness and Chloride in Ground Water
samples |

TDS & Total Hardness in GW samples
w Total Dissolve Solids  mTotal Hardness (as CaCO3)

2500

2000

1500 R ) T ==

mg/L

1000 . —

500

Acceptable Limit Permissible Limit

Locations
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Sampling locations for Surface Water

Monitoring

SL. Station Location | Study __bﬂmw.__

ZO- ncgm : . = bl Hd v.a.. .. v TN : ..‘f_.... R 4 g Dl e g e
5. |SW5 Pathreta Core Zone 25°53'53.27"N 79°48'27.98"E
6. SWé6 Bhedi Kharka Core Zone 25°54'43.66"N 79°48'56.89"E
7. SW7 Bhedi Danda Core Zone 25°53'47.27"N 79°49'53.89"E
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Summary of Surface Water Monitco<ing Results
~SLNo. | f ,wmnw?mwm__.m. ‘ ms.ﬁ i SW6 - Sw7
1 no_o.c.q <1 <1 <1
2 Odour - Agreeable Agreeable Agreeable
3 pH Value at 25°C - 7.82 7.74 7.71
4 Total Dissolve Solids mg/L 468 510 536
5 Total Suspended Solids mg/L 20 38 28
6 Total Solids mg/L 488 548 564
7 Temperature °C 31.2 30.5 29.9
8 Conductivity at 25°C pmhos/cm 714 778 814
9 Calcium (as Ca) mg/L 52.1 64.1 52.3
10 Ammonical Nitrogen mg/L 1.56 2.45 1.52
11 Chloride (as Cl) mg/L 48.2 47.6 56.8
12 Iron (as Fe) mg/L 0.14 0.2 0.13
13 Magnesium (as Mg) mg/L 47.2 50.8 445
..,‘._ . Fn A4 &

INDIA



Ly
LA

VIGNI

S¢ éc L1 TWOOT/NdW ULIOJI[0]) [BI0E Y ¥e
puewaq
3
e 82 6c /3w uadAx( [earwsy) &
: : : (od)
8v e &V /8w uadAxQ paa[ossig ¢
uBwWa(] UadAx
1] (A €l /3w P a g 1¢
. [Bo1wayooig
fpoey se
00€ Zve 91€ 1/8w (*00e) st) 0z
ssaup.ey [e1o],
£onen se
55T Zs1 8z1 /8w  Cooeyse) 6T
Lurexy (e1o],
s SEY T'Z¥ 1/3w (*os se) aeyding a1
0€T "~ 88 011 7/3w (eN se) wnipos LT
. ; . ] (*od ‘
£8°0 790 290 /3w se) ayeydsoyg 91
L'EC 19t 09 1/8w (31 se) winissel04 ST
9've /8w {*ON se) a1e1N

SRt

i S][NSIY SULIOITUOA] JOJBA 9JEJINS JO ATeWing

/




|

pH values of Surface Water samples at different
Sampling stations

pH in SW

==p==pH Value at 25°C

7.84

7.82 : 78
7.8

7-78

7.76

T 7.74

7.72

7.68

7.66

7.64 7 T .
SW5 : SW6 SW7

‘Locations
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Analysis of Surface Water samples

Sl. Zo.

Parameters

e Interpretation

1.

Colour & Odour

The surface water samples of the present study area are up to the

‘marKk for colour and odour, i.e. agreeable and denies the presence

of any factors affecting the colour and odour. It matches the Class A
Category of Surface Water as per CPCB Standards.

pH

The analysis result of pH of samples are between 7.41 to 7.96
which are within acceptable limit, i.e. between 6.5 to 8.5 of Class A
Category of Surface Water as per CPCB Standards.

TDS

TDS results falls in Class A & B Category of Surface Water as per
CPCB Standards.

Total
Solid

Suspended

The minimum and maximum TSS are 18.0 mg/L & 38.0 mg/L
respectively. These values are well within the limit of 100.0 mg/L
as per BIS 2296: 1982.

Conductivity

The minimum value of conductivity is 712.0 pmhos/cm and
Maximum 920.0 umhos/cm and falls under Class, A, B & C
Category of Surface Water as per CPCB Standards.

Calcium &
Magnesium

None of the samples of Calcium crossed the limits of 64.10 mg/L as
per the BIS Standards. The values for Magnesium are within the

s W R D

?33 -

permissible limit of 100 mg/L as per BIS Standards.
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Sampling locations for Air Monitoring

S1. No. | Station Location g noo_,%sm_“mm
2. AQ2 Basrehi Buffer Zone(UW) | 25°52'55.45"N 79°46'19.63"E
7. AQ7 Bhedi Kharka Impact Zone(DW | 25°54'17.71"N  79°48'48.16"E
| . within 500m)
8. AQS8 Bhedi Khurd Buffer Zone(CW) | 25°54'38.33"N  79°50'32.83"E
11. AQ11 Bhedi Danda Buffer Zone(DW) | 25°53'26.74"N 79°49'22.00"E
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Summary of results of Air Monitoring
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Results for concentration of PMzs
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Results for concentration of PMio
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Results for concentration of SO-
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Results for concentration of NO:
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Sampling locations for Noise Monitoring

SI. No. | ~ Coordinates

i Basrehi Buffer Zone 25°52'55.45"N  79°46'19.63"E
2 Bhedi Kharka Core Zone , Nmomﬁuw.dw_.z 79°48'48.16"E
3 Bhedi Khurd Buffer Zone 25°54'38.33"N 79°50'32.83"E
4 Bhedi Danda Buffer Zone 25°53'26.74"N 79°49'22.00"E
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of Noise

Maximum 62.4 69 57.8 62.4
Minimum 40.8 41.7 38.7 40.5
Ld’ 56.9 63.1 52.4 56.8
Ln 43.3 '46.8 40.7 43.2
Ldn 56.1 61.9 52 55.9
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mmgm::m locations for Soil Zos_no_::m

Statio S L0 _ vwoﬁnﬁ?dm GBS nooa_sm;mm
H. T mo 1 :m:vE. mm__v..m Buffer Zone 25°53'19.68"N 79°47'49.90"E
2. ) SQ5 Bhedi Danda Buffer Zone 25°52'2.07"N 79°50'23.13"E
3. . SQ6 Baragawn Buffer Zone 25°54'58.45"N  79°49'40.62"E
4 SQ7 Bhedi Khurd Buffer Zone 25°54'38.33"N 79°50'32.83"E
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Summary of Soil Monitoring Results

B L e s
1 | pH Value at 25°C 7.63
2 | Conductivity at 25°C 652 939 980 923
3 | Moisture 9.2 13.5 12.8 11.2
4 | Sodium (as Na) 281 335 362 312
5 | Potassium (as K) 128 146 164 136
6 | TotalKjeldhal Nitrogen 712 858 948 562
7 | Phosphorus 80 99.3 92 89.4
8 | Organic Matter 1.09 0.92 1.19 0.98
9 | Magnesium (as Mg) 132 160.4 191 187.2
10 | Cation Exchange Capacity 16.4 14.6 18.2 17.3
11 | Water Holding Capacity 23.5 21.8 22.7 23.3
12 | Bulk Density 1.21 1.28 1.25 1.14
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Floral species found in the study area

Madhuca 3:.%\&5 Mahua ?:DS.SSQ BQE&QS Kem
Albizia lebbeck Kala siris \Bauhinia variegata Kachnar
Buchanania lanzan Chiraunji Azadirachta indica Neem
Bombax ceiba Semal Butea monosperma Palash
Diospyros melanoxylon Tendu Terminalia tomentosa Saaj
Carissa spinarum Karonda Euphorbia hirta Dudhi
Feronia limonia Kaitha Jatropha curcas Ratanjot
Lantana camara Makoi Nymphaea nouchali Kumodini
Terminalia mc.zma Arjun Ficus glomerata Goolari
Syzygium cumini Jamun Ziziphus mauritiana Ber
Sterculia urens Kullu Emblica officinalis Amla
Terminalia bellirica Bahera
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Aquatic Floral species found in the study area
I Ewmﬁzaibma sessilis Herb Amaranthaceae
2. Bergia ammanioides Herb Elatinaceae
3. Caesulia axillaris Herb Compositae
4. Eriocaulon cinereum Sedge Cyperaceae
5. Limnophilla Herb Scrophulariaceae

CINDIA ™
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' Faunal species found in the study area

Indian gazelle

Rattus rattus

Gazelle gazelle Antilopinae v
Macaca mulatta Cercopithecidae Bandar IV
Felis chaus Felidae Jungli billi I
Sus scrofa Suidae - Suwar II1
Bandicota bengalensis Muridae Field rat A%
IGolunda ellioti Muridae The Indian bush rat 1A%
Muntiacus muntjak Cervidae Indian muntjak v
Ceruvus unicolor Cervidae - Sambhar III
Axis axis Cervidae Cheetal 11T
Boselaphus tragocamelus Bovidae Nilgai IV
Lepus nigricollis Leporidae Kharghosh I\Y
Hyaena hyaena Hyaenidae Lakadbagga 111
Muridae Chuha \%
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rrmressaeins B

Avifauna found in the study area

Phalacrocorax niger Little comorant
Ardeola grayii Phalcrocoracodae Pond herone
Bubulcus ibis Ardeidae (Cattle egret
Anastomus oscitans Ciconiidae Open billed stork
Milvus migrans Accipitridae Common kite
Perdicula astatica Phasianidae Jungle bush quail
Grus grus Gruidae Commuon crane
Psittacula krameri Psittacidae Parrot
Jiudynamys scolopaceus Cuculidae Cukoo

[{alcyon smyrnensis Halcyonidae White brested kingfisher
Acridotheres tristis Sturnidae Common myna
Pycnonotus cafer Pycnonotidae Bulbul

Apus affinis Apodidae Ababil

ubo bubo Strigidae Owl

(Columba livia " Collumbidae Blue rock pigeon
Streptopelia decaocto Collumbidae Indian ring dove
Corvus splendens Corvidae [House crow
Corvus macrorhynchos Corvidae Jungle crow

INDIA
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House sparrow
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Analysis of haulage road

Company

23/13

>6m wide road connected to
MDR(Kadaura-Bewar) which is
further connected to SH 42
(Hamirpur-Gursarai-Jhansi Marg)
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. | % . . )
Calculation of Emission load due to vehicuiar movement (Model

AQ 11 50.5 7.8 58.3 13%
AQ 12 48.6 9.3 57.9 16%
AQ 13 51.6 3.2 54.7 6%
AQ 14 51.8 7.0 58.7 12%
AQ 15 50.6 6.0 56.6 11%

AQ 16 51.6 ' 10.5 62.1 17%
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Modelling of PMzs concentration in the study area
.N@ob..mu.o..m . Nmommu.c_.m mooﬁ.o:m 80°1 m«.o_.m
N
= =
o o
= ha el
= =
© ©
i R
Legend
%  AQ Monitoring Station ~—+— Rail fine
Contour PM2.5 mamamerse: Main road
A Mine Site B1 [T Betwa river impact zone
@ Mine Site B2 M(sswiqu, Yarmuna river
Paved road D 10km Buffer zone
z Unpaved rosd PM2.5{(ug/m3) =
2 | e Betiva river Baseline+incremental Value =
5 o 3 & 12 18 ' 24 s Yarmung river High:62.8 &
% e — — L i VAT TiVET Low : 52.0 %
79°40'0"E 79°50'0"E 80°0'0"E 80°10'0"E
Ref. Emission factor Equations for haul roads, Indian Perspective Singh et al, 2006
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Calculatio |
. i
of Emission load due to vehicusar movement
{ (Model .

AQ32
88.3
2.5 90.8
. 3%

A
INDIA | A
\S6



VIONI

L4
&

w:a.m woo.w ”. m:o.muoom w.b.ﬁwmomh w..o.@. V.61

n 0Zs Mo IBAl BULIA s L e S — ey gy N
Mm . 5 JOAU BUNUIBA cswemsonr ¥ g1 F4® 9 1 o] N
Il 929 : ubly - -3
Mw 8njeA [ejUBBIoUl+BUIoSEg T — S
Z {ewBrl)g'zWd O p— z

BU0Z J9lNY WAL D DBOI POALY ammmens

soma eunuses, [T zasusau @
auoz pedwil toal emeg M.;t.., 1 lgeusoun .y
PBOI VBN e AT R T —
BUt Ry~ uofi:s Bunoyuo DY % Amaoz MHED\HQ Z<Hm WD<MV

puebar
3 3
& r
S 2
z z
3 3
S- LS
< 2
=z =4
.o m:o.o. foow ) w..cs-o‘uom m:Q.Q-momN. w:0.0VomN

Ba.le Apn)s 9] Ul UOIBIUIIUOD T\ JO SUI[OPOA
_ )




Calculation of Eniission load due to vehicuiar movement (Model
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Modeling of SO: concentration in the study area
AN@OAo-o:m. -N@Dm-ocozm mo4°o-n‘o=m. mco.ﬂ -Q.o-m
£ =
o o
o B
2 ©
~ &
= =z
(=4 o
2 3
i io
&~ Y
Legend
*  AQ Monitoring Station ———+ Rail line
| Contour 802 oy Main road
| ) A Mine Site B1 i { Betwa river impact zone
GAUSSIAN PLUME MODEL ® wmmesiesz [ lYamunarver
/ Paved road D 10km Buffer zone

= s Unpaved road $02{ng/m3) =z
mOu i weweene Betwia river Baseline+incremental Value s W
S 0o 3 6 12 18 24 oo Yammuna river E  High: 9.2 3
% Km Virma river Low: 7.5 .

| 79°40'0"E 79°50'0"E 80°0'0"E 80°10'0"E

17457
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Calculation of Emission load due to vehicuiar movement odel

AQ13 BDL 0.08
AQ14 / BDL 0.06
AQ15 BDL 0.04
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Air-QualityIndex - fMonitoringlocations-s*idy-area
Source:CPCB 2014)

5 Sub-index of air pollutant
Location/AQI Health statements for
_ I AQI
Satisfactory

A Satisfactory

:| Satisfactory
Satisfactory
Satisfactory

| Satisfactory

| Satisfactory
Satisfactory
Moderately polluted

Satisfactory
Satisfactory
Moderately polluted

Satisfactory
Satisfactory
Satisfactory
Moderately polluted

Air Quality 5 : A AQT6, AQ30 and AQ34) of Betwa
River Study Area-2 are moderately polluted due to near haulage route, paved road and Sand/Morrum
mine projects.

e Air quality at other stations out of above mentioned stations (Example: AQ1- AQ8,AQ10-AQ11, AQ13-
AQ15, AQ17- AQ29, AQ31-AQ33 and AQ35) are satisfactory condition due to more distance from

D |
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Air Quality Index of Monitoring locations study area

AQI Color Code Associated Health Impacts

Good (0-50) Minimal Impact

Satisfagtory | May cause minor breathing discomfort to sensitive people
(51-100)

Moderately : May cause breathing discomfort to the people with lung
polluted _ | disease such as asthma and discomfort to people with
(101-200) _ | heart disease, children and older adults -

Poor : | May cause breathing discomfort to people on prolonged
(201-300) | exposure and discomfort to people with heart disease.
Very poor May cause respiratory illness to the people on prolonged
(301-400) exposure. The effect may be more pronounced in people

| with lung and heart diseases
Severe (>401) May cause respiratory effects even on healthy people and

| serious health impacts on people with lung/heart diseases.
| The health impacts may be experienced light physical
| activity even during

.
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Calculation of Noise due to vehicular movement (rawat et al. 2009;
e.h
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Modeling of Noise generation in the study area

79°40'0"E  79°50'0"E 80°0'0"E 80°10'0"E
1 L L

Lz =
B £
ES S
| & &
m
= £
= 5
;& ]
Dy uy

= &
LAY [f2d
| ™ o~
. l.egend
NQ Staton o - Main_road [} 10km Buffer zone
Leq(dBA)_D{Rasline+incremental wewwee Paved road NOISE Level{dBA)_Clip
® 503-529 e Inpaved road Baseline+Incrementai Value
: © 53.0-546 e Rail_fine a High :63.3

= ® 54.7-595 e Botwa_River - Low: 50.3 =
WU . 59.6 - 63.4 b ONfJ\NBCﬁml—mzs@ﬂ MU
g A Mine SiteB1 e 02_Virma_river (S
& o 5 10 20 ® Mine SiteB2 [__] Betwa river impact zone b
j sy — TKm - Contour Noise [ 1 yamuna river

 79°400°E 79°50'0"E 80°0'0"E 80°10'0"E
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Mining Methodology

Bar scraper,

Scraping (Semi- Mechanized) Loader
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Scheme of plantation

S

Local species|e Along the Haul routes which will be u an
found in the loaded vehicles (especially bushes)
region - after | Plantation in nearby villages towards Prominent
consultation downwind direction from the mine lease sites
with DFO |+ Plantation along the river bank for its protection
Jalaun and | Plantation in the vacant places in the region(transition
Hamirpur region between the Dariya and Danda regions)

Model of Green Belt Development:

*Spacing between plants :3m X 3m

«Plantation Pattern ©31->1ha : Staggered rows

*Spacing between plantation of trees and bushes :ImX1m

Plantation Program
The present cluster includes the river bed mining projects, so the dense plantation will be done along the haul

routes, any land earmarked by Gram Panchayats in Schools and other village lands. Details of plantation are given
below in the SEQ

Total Mine leases _ 11
Mine Area (in ha) 631.51 ha
Total Number of plants/saplings(@ 5 sapling per hectare) 3158
Total Lease Period 5 Years
Total length of haul road (in km) : 309.96.33km

ey . nast
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Species pr cwomma m:. Em:ﬂmﬁos

1. | Tecoma Bignoniaceae <m=o<< .Q:Ewm,&smr 10.60
stans Yellow Bells(Pilia)

2. | Butea Leguminoceae |Dhak 13.40
frondosa

3. | Phyllanthus |Phyllanthaceae |Amla 40.93
emblica

4. | Lantana Verbenaceae Raimuniya 10.95
camara
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1. Meliaceae Neem

2. Madhuca indica Sapotaceae Mahua 22.57
3. Mangifera indica Anacardiaceae Mango 20.80
4, Bougainvillea spectabilis | Nyctaginaceae Booganbel 20.32
5. Nerium indicum Apocynaceae Kaner 18.94
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Top omnmwr% v

Soil

Drainage ,N )\» )M
v

Water Resources (Mining will be confined to dry river cms_a

(Mining will be restricted to dry banks and above ground water table, bar scalping method s::

Water Quality reduce chances of increased turbidity and suspended sediment downstream )

Land Use /\ | %

Air Quality v v v v

Noise ;\ /\ )\

Flora /N (Use of Bar scalping will decrease the possibility of destroying spawning habitat for
. fish and macro-invertebrate habitat. }

Fauna v _

Employment »\, a\ zm v %
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Air Environment

Mitigation measures:

= Water mﬁE:EEm will be done on unpaved roads twice a am% regularly.
This will reduce dust emission by 75-80%. Water after coSEm use shall
be reused for sprinkling.

= Care will be taken to prevent spillage of sand) by covering the carrying
vehicles with tarpaulin and ii) sprinkling of water over the sand, if dry.

= Fortnightly scraping of road in order to keep the roads almost leveled.
This will ensure smooth flow of vehicles and also prevent spillage.

= Overloading will not be permitted.
= Speed of vehicles will be restricted on unpaved roads.

* Only proper tuned, maintained & PUC vehicles will be deployed for
transportation.

» Plantation of trees along the haulage wommm to help reducing the impact
of dust in the nearby villages.

DAS
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Water Environment

E.H_mmcos Measures:

= The project activity will be carried out in s._m highly dry &
sedimented part of the river bed (not on the concave side).

= [t is not proposed to divert the stream.

= No proposal is envisaged for v:.BE:m of water either from
the river or tapping the ground water.

* Mining will be done at the places where sand nosmﬁmmmﬂo:
and deposit are in greater volume.

= Dredging in the river or elsewhere will not be done.
* Mining only in lateral direction of the river.
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§

Land Environment

Impacts:

= Damage of river bank due to excess number of ramps from riparian
zone to the river bed.

= Contamination of sand aquifer water due to ponding.

Mitigation measures:

» Safety zone of 7.5 m from the riparian zone inside the riverbed will
be maintained. |

" In order to prevent cutting of riparian zone, the no. of ramps from
riverbed to riparian zone will be restricted to 1-2 only.

= Access points to the river bed will be decided based on least
steepness of river bank and least human activity.

= Mining schedule is synchronized with the river flow direction and the
gradient of the land.
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Environmental Management Plan

ik (UG

activity

Laborers|Consum

A N e e

e i

Tempora | Moderate [*Workers are proposed for operation of
ption of |ry scrappers and loaders which will be hired| Propo
water locally. nent
and - *Porta cabins will be provided for few,
discharg labours which will be removed after lease
e of period.
sewage Drinking Water supply will be provided by
way of private tankers and earthen pots at
site.
Generati [Tempora Low « It is a sand mining project, less amount of| Project
onof |ry waste generation is anticipated which will Propo
solid be collected in dustbins provided at site and HEHE
waste will be disposed off at regular intervals at
nearby waste dump site through private
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Earth Induced Nil Nil  [*Mining will be done as per{ Project
Movement [soil the mining plan in .ﬁrm_vwovo:m:w
erosion, designated lease area for a
loosing of period of five years up to the
productive required depth only and will
top soil. be confined along the river

| bed only.
|eNo impact as the mined area
gets replenished every year
Q:Enm monsoon season.
-Since it is a River Bed Mining
(RBM) project, does not|
involve removal of op soil.
Onsite [Extraction |5 years Nil |[No impact as the mined area| Project
activity |of sand, gets  replenished  during Proponent
morrum ° monsoon season.
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1. [Impact on existing Direct

High [Short

term/temnt ble significanjmining plan in the designated

land use
[porary t lease area for a period of five
years up to the required Qmﬁ%
only and will be confined along
the river bed only.

*There will be no impact on
existing land uses the mined
area gets replenished every year
during monsoon season.

2. |Quantity &Nil |Nil  |Nil [Nil Nil Nil Negligib |* Since it is a RBM project, does

characteristics  of ~[le impact not involve removal of Top soil.

top soil




I

[MoLISe woyy |

pue[ {1}
49[ 9q [[IM W G/ Jo duoz A1ajes
sasodoad | PedWI
1910 pue ageioss 10J pazinn °[q 109 A1anonpoad pue
°9 30U M puel dAmdonpolg | ISHEAN|  VN| VN VN| VN|JIpuj|aaA-| pue|[emnolidy
"S.1030B1)U0D
atealrd ySnoayy oys dwnp
aisem Aqiesu je  speArsjul
Ie[ngdair je jjo pasodsip aq [im
pue 2)is je papiaoad suigisnp
- [[ULPI1d9[I00 2q [[m  ydIym
_vuumm_uﬁ:m SI.  uonelouas
91SEM  JO- JUNOWE SS9
.cBma_uﬁ:.m S uoneisuss Pedu
o)sem  ssadoad ou. ‘3oafoad o1q Jueoy
Suu winuow pues e st 3L | 8y8oN |y | wSisup VN| VN| VN|VN sdwnp aisep
JesH
eod AloAs uoosuow Jo 3asuo
e paysiua[dal aq [im aurw 9y L. sjoeduy BolE 9SEd[ QU UJ
‘uonewio) 11d ou aq [[1m 3137, « ON IIN IN IIN IN] [N {INSHd jJo uoneaedxy
-'paq JsALI a3 Suoje jued Jued ule.s)
pauyuod aq [{im sanianoe Suturpy| yrudisug [IN| grusisug N[ [UN  UN| [N renusjod uorsorg|




H. _ucm:“:\m ac%ﬁém %qmnﬂ_ﬁ:oamwmroﬁ igni[lrreve |Short Term/ [*Dust suppression measures
emission due ate  [term/t [ficanfrsible [Insignificant [like spraying/sprinkling of]
to movement, lempora water to keep the surface wet]
loading ) ry and ‘provision of the dust
unloading barriers on haulage route.
and *Overloading of the
transportatio trucks/trolleys will not be
n of minor done.
minerals *Transportation of sand will

be in covered vehicles to
prevent fugitive dust
emission. The road will be
properly maintained.

2. |Blastingand [N |NA |NA |NA NA |NA |Negligible Not proposed
Drilling A g impact

3. |Boiler/DG |N [NA |NA |NA NA |NA | Negligible Not proposed
Set/furnace |A impact
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Impacts
on
Riparian
vegetati
on and
stream
habitat

Dir
ect

Hi

Short
term/
temp

orary

sign
ifica
nt

Irr
eve

Isi
ble

Less
impa
ct
with
prop
osed
mitig
ation
meas
ures

Project activity will be carried out along
the river bed only leaving free space as
specified, thus do not affect water
environment and riparian habitat.
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meﬁ:wwm:nm to

Ea:.m

ZO Zﬁwmﬂog routes are

water

avifauna ct ificant impact |identified Q.E.Em site visit

migratory within the stretch.

routes/nesting

 grounds/wild

fauna, birds,

reptiles

Damage to -ve |Indire | Low | Nil | Signifi | Nil | Less |Mining activities will be

Riparian ct cant impact | restricted along the

ecosystem/we riverbed and mining will be

tlands done up to the 3m/water
level whichever is lesser.
Mining at the concave side
of the river channel will not
be done to avoid bank
erosion.

Micro flora -ve | indire | Low | Short | Signifi | Nil | Less |The main stream will not be

and fauna in ct term/ | cant impact | diverted to form inactive

upstream and Temp channels from mining.

downstream orary |
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1| Generati |+ve |dire |high |Short _mmmim Revers | Positiv | The Eovo%m ._E_o__.m_nw will .m.msm_,mﬂm_

onof ct term |cant |ible e employment opportunities to all the section of
employm /tem signific | people, locally.
ent porar ant
opportun | y
ities
2| Increase | +ve | dire |high |Long |Signifi | Revers | Positiv | Will improve the livelihood condition of the
in ct term | cant ible e nearby areas by providing employment
aesthetic / signific | opportunities.
condition perm ant
s | anent
3| Occupati |-ve |dire |Mod |Short | Signifi |- Less Predominantly mining activities will be semi-
| onal et erat |term |cant impact mechanized/ O.H.Es. (Other Than Fully
Health o /tem with Mechanized) using LEMM eg. Bar scrapper
and loaders.Labourers will be provided with
porar PTOPOS 1 o nsite basic first aid (first aid -box) facility on
y ed site.
mitigati | Awareness on safety and ensure using of
on personal protective equipments (PPE) by
measur | workers like gloves, helmets, boots ear plugs
€s and ear muff etc. to avoid injuries.
4| R&R - - - - - - Negligi | NA
ble
Impact
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Corporate Environmental Resposibility (CER) Plan

» In order to improve the quality of life of the nearby villagers of the
proposed project sites in the study area project proponent is
committing to spend 02% of the total cost of the project.

*  The need based activities/ work will be executed under CER Plan
after consultation with concerned Gram Panchayat/ Block
Development Officer/ Local Authorities & the Stakeholders.

»  Hence, the details of the work executed CER plan will be provided
to Hon’ble SEIAA with the First Compliance Report after grant of|
Environment Clearance to the respective projects.

" INDIA
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The annual production has not been cHanged or m_ﬁm_,ma in any
of the document. It is as per the approved Mine Plan and in

>==mx=_.m = LOI
Annexure-Iil,

given in the approved Mining Plans of | accordance to LOI TOR

the respective proposal. Annexure-1V,
EC

Regional Environmental Management | REMP for the study area has been discussed in Chapter-10 Chapter-10

Plan study should be carried out.

Regional combined area of
homogeneous leases in cluster situation

should be verified by DMO.

As the leases of various study areas are situated on river
Betwa, a google map showing the study area and mine sites
included in Regional Environmental Impact Assessment (EIA)
is attached. More over all the applications submitted are
based on the tender by Government of Uttar Pradesh.

Annexure-1,
Combined regional
map of leases.

Certificate from Mining Officer that
there is no other mining area exists
within 500m periphery.

Within the stretch between 25°54'25.56"N & 79°39'42.55"E
to 25°55'34.68"N & 80°16'12.74"E of River Betwa, there are
ﬁOnm_ 31(B2= 09 + Bl= 22, though PH minutes received only for 12 Projects)
==_5Um_, of Mine Leases which are included in Regional EIA.
Other mine leases exist. Cluster Certificate is attached as
Annexure.

Annexure-1V, Cluster
Certificates
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Compliance of TORs

Public hearing to be conducted as

Notification,2006

Public Hearing for

conducted . between  18/09/2018 to:
19/09/2018 as per EIA Notification, 2006
and the minutes of same are attached as
annexure

Annexure- VII

Minutes of Public Hearing
Compliance of PH project wise
is givenin

‘Chapter-II

' A copy of document in support of fact that the proponent

is the rightful Jessee of the mine should be given.

07 Letter of Intents has been issued by DM
Jalaun and 24 Letter of Intents has been
issued by DM Hamirpur indicating the names
of lessees as -applicant are attached as
Annexure.

Annexure-II, LOI

10.

Approved mining plans for all the mining projects

Approval Letters of the Mine Plans of all the
Bl projects are annexed as Annexure to the
application and form-1.

Annexure-IX

Approved Mine Plan Letters.

11.

All documents including approved mine plan prepared by
RQP (Authorized by Indian Bureau of Mines}, EIA and
public hearing should be compatible with one another in
terms of the mine lease area, production level, waste
generation and its management and mining technology and
should be in the name of the lessee. The mine plan should
take into account the conditions of the mine lease, if any, in
terms of distance to be left un-worked from the river
flowing nearby '

Mine plan is prepared by RQP Mr. Harish
Chandra.

The EIA report and Public Hearing
documents are compatible to each other in
terms of Mine lease area and other details as
no detail have been altered.

All the concerned documents are in the name
of lessees.

The Mine plan is made after physical
verification of site and details like unworked
area etc have been described in Mine Plan &
the working and restricted area is specified.

Unworked Area Details in
Chapter-2, subchapter-2a.
Project wise details
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| Chapter 3 _.Enm-.

buffer zone (10 km radius of the periphery of the mine | biological environment is carried out and detail of | section 3.8
lease}} shall be carried out covering both terrestrial and | flora and fauna in core and buffer zone is given in

aquatic flora and fauna. Details of flora and fauna, duly | Chapter 3, under section of Biological Environment.
authenticated, separately for core and buffer zone should be

furnished based on field survey clearly indicating the

Schedule of the fauna present.

17. | Impact of change of land use should be given Since the proposed project is of river bed | Chapter-02
sand/moram mining which will be replenished | subchapter-2a.
subsequently, therefore there will be no change in | Project wise
the land use. details

18. | Impact of mining on the hydrology of the area including | No such impactis envisaged as the proposed mining | Chapter-2

water flow in the river adjoining the mine lease. It should | method (Bar Scalping, recommended in SSMMG, | section-2.8
also take into account the inundation of mined out area due | 2016).
to flow of water from the river. Mining is proposed above the ground water table
and 1.0 m above the water level so the impact on
hydrology and inundation in not apprehended.
19. | R.& R plan /compensation details for the project affected | The mining lease area is Government land and there | Annexure-XV

people should be furnished. While preparing the R & R plan,
the National Rehabilitation & Resettlement Policy should be
kept in view. In respect of SCs / STs and other weaker
sections need based sample survey, family wise, should be
undertaken to assess their requirement and action
programmes prepared accordingly integrating the sectoral
programime of line departments of the State Governments.

is no habitation in the area, so R & R plan is not
applicable for this project.

However, village wise status of DW, Sanitation,
Road, Health facilities & Education is Annexed as
Annexure-XV.

The activities related with social responsibility of PP
will be planned in consultation  with local

administration and action plan will be submitted
along with first compliance report.
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q.o.B_ water requirement- 1030.38 KLD of .%m mnc% area

Chapter- 02

and source to be furnished. A detaited water balance | will be met through tankers for individual leases. Detilas | subchapter-2a.
should also be provided. Fresh water requirement for | of water demand is given in Chapter- 02 subchapter-2a. | Project wise
the project should be indicated Project wise details details
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